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a tttta r  was raised here she might 
w t a  the statement perhaps there 
ww same misunderstanding. She 
wants to com et that. The fact ii 
that this gentleman was arrested in a 
ease of criminal assault and bail was 
refused He went up in appeal to 
the local Hijgh Court. They also re-
fused. You will remember, Sir, that 
ttie French law still applies to Pondi-
cherry. When we heard about this 
matter we referred to our Chief Com-
missioner and he told us that he was 
nominated afterwards, that is, after 
this incident he was nominated as a 
candidate. We instructed our Chief 
Commissioner not to Oppose the 
grant of bail. It is not for him to
grant bail. I t is for the courts, but
he should make it clear that the Gov-
ernment would not oppose it. These 
are the facts. I do not quite kntow 
what has happened since then.

Shrlmati Beau Chakravartty
(Basirhat): There is one more sen-
tence which needs correction. Not
only the first sentence for correcting 
which she has already asked for per-
mission but the next sentence about 
the High Court conviction should also 
be corrected

Shri Jawaharlal Nehru: That is
consequential. That should also be 
corrected.

18.1* hrs.

RESOLUTION RE PROCLAMA-
TION IN RESPECT OP KERALA— 

eontd.
Mr. Speaker: The House will now 

resume further discussion of the fol-
lowing Resolution moved by Shri 
Govind Ballabh Pant on the 17th 
August, 1959, namely,

"That this House approves the 
Proclamation issued by the Presi-
dent bn the 31st July, 1959, under 
clause (1) of article 356 of the 
Constitution in relation to the State 
of Kerala.”
Shri Braj Raj Singh was in posses-

sion of the House, fie may continue 
his qpeecfa.

rm  fog  ( fb f a m v )  i  
**wr ftwrr «it

f t  itfcr *  ijif arffinftg 
«rr
twfl'bl ^ fcfT ’frfjp}' i &Pm

ftm  ifrz WT* 5 
ftUT I IPCT

a n t  %  * n i  f W t i
v i  «ft, »n*rr *wt t  #
a m r a r  g  %  f a R  f t  « n * r c  w *  v r

f w  *RT *T^T $t*lT f r  w p t ^ t

qr fiRTT ̂  tit*  f t  wr w  ?r?5 *

f t  vliPSt y rv r t  f , % i t  *iff $  ».
irato  ̂  3  »w t  |  f t
fu f iw f t  #  f t  R T v r ( t  m fi-iO

^  *T3^n % fapfr
*#HPTft*lT I 3  M * *  ^ rjtt £  
%  ^ JT  $  VTPT « p ft  
VtSftpff <1T* % ................

Acharya Krlpalaai (Sitaxnaxhi): To 
strengthen the Party; to make the 
Party the Government.

w rcm  f a * : *  j  ftp
^ *n<ff ^

f tm  fc, fiwtf #
1 1 *  *ipraij f t  wnr |

f t  iHQf v d  %  
m  w fr r  

t m  f t*  fa* 
$  x$t $ ? i n f t

if ^  WW
f a r  |  W lrf  % ffTTf ?

V fT  t  J i w r t l  tfdfcdt VT
3<R>T fiR T  *RT I  I I f T  f T  W W  #  * lf

»nrr t

"fwiirtt m  v c  <wnw
WIT WIT ifWNTOfc
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[tff f*<rarfa|J
ip  % fijd *r 

fa*JT *r t^t I "
vnter « ( f u  

'n if ¥ t vx*t ^Rvrrt 
irs frn t *t srotn  ^ r  ^  t §t t  ^  
»pt̂ 5T «n€f % ?r^r f t  fa*P ^  ^  
•*J£ t» ^  t  «*̂ «iT»i»< VT, 
^ ff % ^  frfjR^T *T, >p ¥*
*<4^51 ti^n % fo r w h rft ,ft 
srak fap*rr sn t? t |  1

** * n frm  #  tt^t f^rtt ^ rt *i% 
»t$ t  fa  i£P g fe r  «Ft
SPI *rfa<T SR^R'O % 3*[7 «R)sfd 

»Tf |  I %fa?T ^ n :  5f%5T #, «ft^T, 
*?t % art wt^o afto I ,
«rp % sqfanft % irfoPKt *FT 

T<imfa srer g ^ r  ^ r  ^
<Î T % ®to ?TT̂ ° ^t° •T ^^fl*oi 

% fen  1 1 ^ ^ ^ P T c m q q ^ t  
1 %  f t r a  f a r f a  m  f a W  ? r r c > m  k  
farn *raT £, tn t  ^  fcifo f ^ s m  % 
fjRt ^  *T 3T̂T <PC fapr spriisffr *PC*>rt 
W f  t -  t  •

t^F «ftT T̂cT -hV ^  5TTTO fc I A
*n?Rn g fa  %r?r t  ^  fasf’r? stt 1 ?*r^ 
Pro^ sra t % ^ t  ^ fa r^W H  *r
fin ; tpp sufar *tt fare? % fa ir srrat
w M * f l  ^ T Z $  ^ t l l  + 1^  *T ^f% 5 T 5?T #far
*̂p sufar ter §m |  f ^ e r w  %

»**> *p^  S, ftrer % fam ?iwt sqfar 
tsgT ?t t o & ht *r t t  |  fa
i $ t  f t p n  f a #  ^  T ftr  %  5f^V t e r
jfr t o #  # ,  f^Ri f a #  smrrr %
4m TO #  #  JTT 5ffa*m % fSRT 5l̂ t 
f t  T O #  #  aft fa  e x m  % ftR TC q* 
*raT# 1 % faji ^cffrr 5f t  «ir #  r̂̂ t w t 
jw t ? ipr^f ftre^ fo rt ?pfr ^ 
sTRrfcT* v r t«ri f  135T 5rr*rtPpr 
4  <r)  ̂ ^  trr^Y^-r #  w i «r-crr

I .  1? ̂ i r t  | «ffc

PtwrtmmvUmiPi 
rtapecx of Keml1

gsR usrfcrr.Sftft*
f 8̂  P  jj«* w

vtTO?rti% T?r wnr «rfifcWf
j t t t  w  «rr^ > R  A f«m r »pjt 
|  ^  ̂  g^TT « t^rt fir rw n  W
*w ̂ r  ̂  ^  fa f# v t ift ̂ ft w fw  % «tfiw 
9 3 n  f t  n i  (  n * r * r | t ^  ?r w f* w  ?i^F <* 

n f  1 m s m  arfw  $  fapr » t  t?r

t o  #  »nf, fa i v t fc r  t o  qft 
^  *rf ^  ? ik  ^  f^ r  v t %  tj* 
*n|t̂  tit *t ^ if 1A iny sn£ ftr 

V*f *FTT f)T fffTOI *?? T?T ^hTT
fa  vojfiRe 5*rai «pt  t*
% v n r  vTfrr 1 1 w * t  ^  «nrr«i 
irg ̂  f t  TOm £ fa  «mr ̂ j t  ?anr 
«rfa p ff T t % f̂ PT W H  *rr *tt* 
?rwt z^rfar ^?r 5?R % f?r^ &rrr $, 
f5T W? «TTOt fw  ^  fiRWC «*riTft 
« f t ^ ^ m T T t ^ t ? ^ f V « f V t r r  ^ppV 
€t* f^ r ?r«nn am fo r «ref firr 
*pt ^rsnt f^r-TRft «fr 1 ^fa?r ^»ft % 
»rw 5En«r vs n% ^  ?>tt fa  5# -
W ff  ^ WT fETT ? ?̂TT 5T̂ T q 3 ^  «TT 
fa  ^ ,o o «  5zrfapfr^t^^% f5w ^(!f
| *ftr ^  5#r». szrfapfr ^ im
«rrq ^ t f*Rw*t % fam,

TOT gSTT, ijg ^ iTPTTt «(d<HHI
^T??rr 5 1 5R v to f w  <n f̂ «pt
«P?V-T ^TT I ^ Î Trf 
H T 'p n  tit  f s H  «p f ? w  «rr 1 ^

flTT̂ rn- «f t  art %r^r s m  v ft 
'ft1, 3ft ^ rw  ffm vfeRar ^ «n< «lt
?Z1H «TT I 5T?f5T M
fB[ *rwf % *x  ^n*rr »w  «rr *tft 
«5T *n»ff % # im sfkr •p’ct ti t
^  =3R *fr % f a ^  ^  * rer* far » ip r  

%5^rTV?:ferr*m«?Tfi«Tfa arr 
w*fa*rr»prr i w  h
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I t  n t, v m  ¥ t f t

t o t  « r f i f t  iwrf %
ftrt, fe ffy  fuBiflfty^  v t  forc, 

u >  erwr# %  fa ir  ?ft for * r c w r  
*Ft * z t 3  *  f i t f  ? tf f  «rr, a f ^ r  *n»ft v t  
%  wr ftwn to t «tt, utifi aw f t  
f R T ?  g s r r f  »rf «ff i $  Prep* f o * t

v t v t v  f l r a t w  'W i  *nr stst ^ 
t  e-^ c «r(l4 *A g f  f  if tr  s v  <mr 
*wr f3TR w r r  ?7T*T %■ fftsrfHTC ?ft»ft 
«p  3KFTT fi» r r  *nrr i ^  *f s* 
TO MX fcRT fc %  *> UWhH
| m ,  W F t  v n #  T  V 1T i n t e  q t e  ^he  
5TI5!  f w r  w  «rr v t f  tfhc ifr T  fash ?

^ n j Pptt m t  jit  ht’t
ftwr w  7 ^ fr q r sftrcr ^  ^fr t  
i w f  ^raiRr ?ft * r f t -* r s m f fw  « fc ft  
«Ft fa T T O R  ftpr«n w  s ft r  <TPr ^ r  ^  
5t«p fawi i ?fr q r  ̂  ^  §*n
fa  ^Rfar g^fPt w f t  o t

V fR  ^WT 3[*ifaT ̂ 5 T  f«pjn W  $t,
3*rr ft> ^fi7 a%5r * fosrr to t  i w  cpcg 
f t  *m «n* * «Pft *ft ^  jj£
? W t t

*n » ra  *jftT O , n $  ttx .  s f o r  w  $  
*w?n ^  |  I TT^PTR *fhr jteit sjtw
* f3 ! fo rt sre ^  f  i >hht

5r%flnr *  m ?  ^ t ? r  «t>*i*n ?n*r 5p t t * w  
s ft*fs r % , s r t  f a  «t«rt ? °  s\l X *  %  
H»w5r f t  r ^ f r  an ^ $ , ^?prt $  
r s T  ? • « / < * »  5  « n s ?  f a n  t o t  * f t r  

t t t  «pnp ^  an% f<arr *mr i w  «ft
c r r n w  j n  f in i T  » t^ i , f ^ r  ^ t

iwaT 1 1  Jim ift %iWt ^ 
fWRft I  ftk f t  4!T^
*HT?T$?rw ^o\9/u»% w A <w nr« 
f W  *1̂  1JV  «flrr O T T t  Wftf
tm r % ws»hr ftrwmc irc ftnrr *nrr f t

Proclamation fat 33J2 
m pcct 0/  Kerala

« f tr  <n i«R r ^  anfr ^ w n f t  f * R W l T  V X  
f i w r  *w t | t  « fh : * w  v t  ^nc ftw r  
* r t  $ t tip w rfw  in r  w  |  \ * ^ t  *n ff 
T ^ ra w  %  «mr ^ r o ftw r  ^ w r < f> w f f
ipiRT v t  u n n f t  * A  5  i p r
*nsT fgwrr f W  ^w t 4V n^rcpm ff %
ferarrs «vn«v fw r  t  w iw w  «ftt
»tb i s ^ r  ?  jp it h « is ^ i  ? rft f ,
^nwt '< IW H  3fl# 5T̂ t fo n  *w t

t o t  ?o»/? ? »  %r *pa*hr w  %
m rW  #  53!f ^  gn# % <>pt *m 1
'.-pjfr *r̂ V qfr 43 $, ?^5 r *5
£ ifhc # stp rt f  ftr «jw v t f  sqrfar 

? N  ^  t p i t  s ^ f ârar S  r & it  
%, CRT * W  *1?  ?T5T ^ n f  SIT *W *ft 11 
^ ftp T  *rgr «tt ^  * t  ^  w ? r  ^
^  ^  t> TT W T R ’
^ s^iar q ^trrtY r&n %, ***
fR p rm  ? • « / ? ? »  w ’f t  3n?ft 1 1

m  ^  «».7ht *n ?sT 5 ft i  ^ft
5^  %T5T ^  ^€ t g r?
f f r s w w  % 5̂  ^pft ^  1 1 a w  A
*1% T?3T % fa> 5̂T ?R? ^ t cjjBt 
*pTT *f | eft 5̂ «t>T JTf w f |  f+ 
% ^F ffR  % ^  $«rt ^  Wt (HR1WT

p ? m  % g: «ftr 5d?rT fires f  
ff. A srrcsrr ^  P f p s < r  ^  
p r  5R?rr «(5t 5ift?r v t  vw ra: |
3R^TT ?^RT t  | %T5T % f ^ W  ^  ift  
*r̂ t wrcr ^rr^irM t ^  1 *rf5j is*r w  v n v t^ r 
f t  ^ 1# « f tr  q ?  ^  ^ ? t  %  « if  
«farapsr ^ r it , rn fR ^ r ŝrarr, ?fr m - i
«PTT srft^T fHV^dF  ̂ «5T n'^t
n^sqr ^  «|tr I  fv  m r mr farfar qpr 
*if «ft, « f 5T
f t e  *pt *î  t  stsrpft ^  v  «fh  
g s w t ?*r w  fcsrRT T U ^ r ^  I f i f t *  
ferew  V7% <rt t»k t
ftp fn t^i
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[«sft farm* fa f]

« # J  W R f f * t ( I  |  V * jjM  
' s*f «JTT SPflHft f  fa

•wj^wsf * t tr??r fasft $ 3 p r t

^rrfm gfv w'T w l *ra>wi4t f t  
fw r H5T5TT ^T??r f  w f % r̂ vr stfTO'r 
vnrr $' • ^  % f t
Ĵ ISTT <FT% WT ^  VHJpRff <fl̂ T
*ra* ¥ t |  «rtr fttft f t  *nff |  I
w fa r  is*^f*rar <rnff in ^  <rrr vf 

apTMT ‘ft, «fk ^r?eft «ft fa  
<7 *nix 'Tf^ *ftr *ft fa
* t  ^  f t m  f t  t  sftn t  aft f t  
<*nr &  '*hw"'ww? p i? ^ '
$  swr ^  t  i a t  A fMtar 
i<i!Rn g fa *»ft ^
^ r r  H tfp r  «jt itfc  finrr £?rft
^ t  f t  «ft I SH ’S IT f^  «n  r?  f H
«R?rr *ft nrfai q r fa irer ^ r ,  w m  * t  
< . v t  ^  f v  ^  ^  v d t ,
7?t ew v i& fto  vrsPr fa  i m m  v\
^9RT ira*»W ^  ŜTRTT I *PTT ** 

^  fF?% tftr F̂RTT ?ft *t?T q r 
f f t  g4fti «rygrr i ?p r  s t n

^ T f c f T  i ? t fn :
ifh r t v  ^  < R v t  sn|to i t

*fki t j [  Riwni i %f»5r %»5 «t

f W < W ^
*0*1 *TH *?t TT̂ ftfcT V
fa ir >ft 5?  ifctft f i m  qr*«rcwf w t  * t  t ,  
f * W ? n a : « f t f o t f ? r * > T * t $ f a  f a r e
*w ft ’ ft f t t f t  *ft  T O T  %■ ftjSTPS %5 t̂»T 
(JWMM ^ t  fR T  f>t SIT B*i?ft 5t  | 

^ t  f t ,  ^  V fR T  Vig«|i %
f R R h r  w  v t f  w n r  ^  a s ^ r -arrfyi? i 
W  «np f̂ > apw^w^t ttwpct
v t ^  y r ...........

Mr. Speaker: The hon Member 
should try to conclude now. I have 
afreedy runf the M l thrice, but the

hon. Member ia going on. Yeaterday, 
he spoke for thirteen minutes.

ghri BraJ Ba| SiBfft: Only tor
■even minutes.

Mr. Speaker: He spoke for thirteen 
minutes yesterday, and today he h i*  
spoken for thirteen minutes already. 
The hon. Member must try to con-
clude now. I cannot go on extending 
the time for this debate. Hon. Mem* 
bers must limit their speeches only to  
fifteen minutes each.

Shri Braj Raj Singh should con-
clude within one minute.

<r«r w r  fisc •■4 r  «■ 
q r  *tt fa  **rfhr ii^ w t % wrrvr

?  i f»r %r& qrfimpr ^  qfrwhr 
dWcT t  «At $ f t  t f f s  «rm
r W W  V t  ^  I ^ft H R i( t  in  
5R5IT ^  iW t *lff(l f t ,  ^  IV 

vr iff «nflraT?e »T
i f R X  1P K  fr ^ ft *(*t
n *  f f t r  \ u p ft  *.\ sifirerar ^ t e r  s p r it  

v  fia^rw* ? t  j w h  ’̂̂ V
f t  it t  ? t i  »t  ejtar *TnRr | t  %?nxg 
%PF 3JST5TT *Tf m  f t  v  MV
^  *rr#  ^ n n r  q r  ap ^arrfarv s ^ n ft  

^  | ,  tft w  ar r̂aT T t  3 9  « i f a r  v t  
vr # i t  n p n  i 

*W  ?TV f f f  iT^f ^  « r w t  s ^ t  ^ W t  
w  j r o  ??t ar*?r f t  f r * f  * t  

*PFTT q t» n  I i r t  «?W TOT  
I  ?r^f ?ft *  <<raT<u f a  fare- ?rnr %
V ^ M l  %  W P fr %t t T q f i Z  fifPW  f ,  

efrr %  gr^ir r t w  %  «r, ^ irt
^  ^  *Mt *  ftww» ? v r t f  * •  %
^  r m i m  ■Wt
^T ^  I  <ft T ^ W T T
JV T | » T T ^  >fVaft n « P f  % « IT O fr f,  
^  ^ t  {p̂  v t (  W t  «rftfwrfff



W fcr fW ito p  w r  «nr 
I t *  f  Off *THT I
4* fW *» fr fo l **  % * f  «lff VfWT ftf 
a f i r s t a S  t«i «rfiw jritor St iroqr ^t 
^  $ air % i s  tn *  w  «rmrq: m *
qncfan | * * fitf ig t  ta tonreraN  
$  w r it  ( 1 *  M r  stra ta  w  »iff 
*wf»i? i $  a t *gnr fir arcar $ fw g* *upr 
H & ,  TOT «TT TO ^ n f
* |fo fo r  ranfrr ftwT t o ’i 3 v m  T*r~ 

’'nrawnfe f c  7#  i <n-f*rorfc Sit f T  
ts tit, $% £  y r
W T ^  TC 5FWT fTT *g*RT ftRTO f t  
wnr lit w  w«B ftw w  f t  *waT 11 
■3W % JTTT tB*R VWJPWi fa fn t^  ̂ RftaiT 
*t fcRr ?iV #*r *rs^7: v k  «f f t  «nrr

I ^ 5f?WT*Ft <rf̂ VTT * *«?t 
^  ftp 5^  ^fWT «t* % ars R̂TW f«ff OT 

firfk ffi $ f trcm  *r# 1 1  

$ vrvrrg ftp f«WR»ra?r
m , $  &r m  fw fte  g , %fa®r w

*rw $• ^rm *rq *fr «P95Tr ^ r r  5 

fth v*^f?Re gqvira wrr tt« it ^rr 
% T? T * ,  q fc  a p r  f a r t W V  *TT i f t t  3 %  * * T  

«5pw *  ^Sft^r * fcrr *n%ir «rr i

Mr. Speaker: Now, Pandit Thakur 
Das Bhargava

Sbri Jaipal Singh (Ranchi West— 
Reserved—Sch. Tribes) rote—

Mr. Speaker: I have already allow-
ed two hon. Members from the Inde- 
>endent Group to speak. The time at 
>ur disposal is limited.

Sbri Jaipal Singh: I have not
luite understood what you said with 
egard to the Independent Group.

Mr. Speaker: 1 said that I had 
ilready called two Members from the 
independent Group.

BM  Jaipal Singh: Does that mean 
hat in a discussion the number of 
ipeakeit from the Independent Group 
m limited to two, or it i t  a daily quota 
>f onef
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Mr. Speaker: That is not the point. 
This is a  matter where I had original-
ly thought that it was between Kerala 
and the Central Government. Subee- 
quently, I found that every group 
wanted to be represented. I am trying 
to distribute the time. I would wel-
come Shri Jaipal Singh taking part in 
this debate. But among themselves, 
they must have assigned priorities to 
the various Members

Shri Jaipal Singh: May I humbly 
submit that the hon. Minister of Par-
liamentary Affairs is very anxious to 
hear me speakf

Shri Vajpayee (Balrampur): Let
the time allotted to the Congress 
Benches be reduced in order to accom-
modate Shri Jaipal Singh.

Mr. Speaker: There is already a 
complaint that I have not called many 
Congress Members.

ifw n  s i j *  « n r  (f$ s r c ) 
arsmr t f t v *  s i f * ,  * V d t a f c r 3r f v
,ro^f s t  |  n v  ii^ r % i p <t

^Rff 1 . . .

Mr. Speaker: Hon. Members want 
Pandit Thakur Das Bhargava to speak 
in English if possible.

Pandit Thakur Das Bhargava: Just
as you order.

Mr. Speaker: All hon. Members
will confine their remarks to fifteen 
minutes each. Otherwise, I shall not 
be able to find time for many 
Members

Pandit Thakur Das Bhargava: I
have been hearing the debate on this 
resolution for the last two days, but I 
am extremely sorry to say that so 
many extraneous matters have come 
into the debate that the real point at 
issue has practically been clouded. It 
appears that one of the Members who 
spoke had a dig at our respected 
Finance Minister for happenings in 
Bombay which occurred a tew  years 
back. Now, we have heard Shri B n |
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respect 0/  Kerala

with the pravisiona of this Ooniti^i-
IPandit Thakur baa Bhargava]

9m Singh speak on many matter* 
which happened or which are in the 
course of happening in U.P Another 
hon. Member spoke about Orissa.

My humble submission is that to say 
article 14 of the Constitution is not 
applicable to a state of circumstances 
which happened in Kerala, but to a 
similar state of circumstances else-
where, that in UP many things have 
happened and yet there is no Central 
intervention, that in Orissa, many 
things have happened and yet there is 
no Central intervention, that m Bom-
bay, many things have happened, and 
yet there is no Central intervention, 
is all absolutely irrelevant

An Hod . Membef: It is Congress
Government m those States

Pandit Thakur Das Bhargava: If
there is mis government anywhere or 
the Government of any State cannot 
be earned on in accordance with the 
provisions of the Constitution, certain-
ly there is an occasion for any Mem-
ber demanding in this House that 
recourse may be had to article 356 
But what is the use of saying all these 
things at the back of those Govern-
ments, and at the same time taking 
advantage of this and that and having 
a dig at this Minister and that That 
is entirely wrong I should submit 
that Shn Hare Krushna Mahtab is not 
here, Shrj Morarji Desai will have no 
occasion to say even a word in his 
defence, the U P Ministry is not here, 
and yet we are hearing all these 
things Mv submission is that we 
should confine our remarks only to 
Kerala

Shri Punnoose (Ambalapuzha)* 
Shn E M S Namboodiripad is not 
also here

Pandit Thakur Das Bhargava: I
am extremely sorry that my remark 
has not been understood in the proper 
sense in which I uttered it

Here, the main Question is that we 
have to see whether government 
could be carried on in accordance

3337 AttdHtrton re:

tion in Kerala and not in any other 
State. All those things which hap-
pened in other States years ago are 
absolutely irrelevant, so far as t ip  
decision on this issue is concerned. 
(Interruptions)

Mr. Speaker: Hon Members cm 
reply when they speak

Pandit Thakur Das Bhargava: This 
is my view. I may be wrong, but tfelf 
is my view, that we ought not to allow 
any extraneous considerations to come 
in, so far as the debate on this ques-
tion is concerned We certainly are 
concerned with the question whether 
the administration could be earned on 
in accordance with the provisions of 
the Constitution m Kerala

At the same time, I have heard 
some speeches relating to the pro-
vince of article 356 of the Constitu-
tion May I humbly submit for the 
consideration of this House that 
we have to look into the entire scheibe 
of the Constitution to find out if 
article 356 was applicable in the case 
of Kerala or not’ Reference has 
been made by Shn Easwara Iyer to 
articles 352 and 353

Shrl B. Das Gupta (Prnuha) On 
a point of order I find that there is 
some controversy regarding the men-
tioning of other States, m connection 
with this debate on Kerala

Mr. Speaker* Thtre is no contro-
versy It is open to an hon Member 
to say that hon Members must confine 
themselves only to those facts which 
led to the Proclamation in Kerala, 
while other hon Members want to say 
that similar things have occurred else-
where But, of course, if we go into 
the details of what has happened in 
the other States, we may not 
enough time to go into them in detail. 
Here and there, one or two reference* 
may be made, and, therefore, I  aTlow- 
ed one or two casual references to 
what happened in the other Stales, 
where hon. Members wanted to say 
that similar steps had not been taken,
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but stejps had been taken in this case, 
tfcpufh O il bat not b i n  s© serious. 
That w u  what they wanted to say, in 
order to compare. Therefore, to that 
ettaat, it was an  right. But if an hon. 
Member feels that he must confine 
h&nseftf only to Kerala, let him do so 
Why should there be e point of order 
on this?

Mul Taagamani (Madurai)- Men-
tion has also been made of othpr 
States previously.

Mr. Speaker: Hon. Members ought 
not to raise points of order unneces-
sarily. I have not asked the hon 
Member who is on his legs to sit down

Shri V. P. Nayar (Quilon): He was 
saying that it was totally irrelevant.

Mr. Speaker: Let him say so I
have not accepted it

Pandit Thakur Das Bhargava: A
perusal of Part XVIII of the Constitu-
tion would show that there are three 
circumstances which are of paramount 
importance in connection with the 
question of Central intervention I 
will read out from article 355 which 
will elucidate the position*

"It shall be the duty of the 
Union to protect every State 
against external aggression and 
internal disturbance and ’’

the further portion has not been 
read so -far—

"to ensure that the government 
of every State is carried on in 
accordance with the provisions of 
this Constitution"

Now this Union Government is charg-
ed with the duty of seeing that in 
every State the government of the 
State is carried on in accordance With 
tile provisions of the Constitution If 
this is not so, then article 356 comes 
into operation. A perusal of article 
S it would show that only two of these 
circumstances have been taken into 
consideration there. Article 352 
applies only if there is •  case of 

aggression or of internal dis- 
tattMace. Only in these two cases it
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applies, whereas article 356 applies in 
case the government cannot be carried 
on in accordance with the provisions 
of the Constitution, that is, fundamen-
tal eights etc. are being violated and 
so on. Article 356 applies only then. 
So to suggest that recourse should 
have been had to article 352 is abso-
lutely absurd It does not apply to 
the situation here (Interruptions) .

8hri V. P. Nayar: What about the 
internal disturbance*

Pandit Thakur Das Bhargava: My
hon. friend, Shn V. P. Nayar, refers 
to internal disturbance. I am coming 
to that

Mr. Speaker: The hon Member 
will kmdly look a t me

Pandit Thakur Das Bhargava: He
was feeling impatient there I was 
only answering him

Article 352 refers to only cases of 
external aggression or internal dis-
turbance, whereas m the Proclamation 
itself it is stated that the government 
of the State of Kerala could not be 
carried on in accordance with the pro-
visions of the Constitution There-
fore, article 352 has no application 
whatever Only article 356 should 
apply, and no other article

Then again, a complaint has been 
made that, as a matter of fact, there 
was internal disturbance and the 
Central Government did not come to 
the rescue of the Kerala Ministry. 
This is also one of the grounds advanc-
ed by some hon friends here May 
I submit that there are two words 
used in article 355 They are the 
‘government’ and ‘State’ What is 
internal disturbance in a State7 Does 
it mean that the Central Government 
should have gone there and just to 
oblige the Ministry there pulled the 
Ministry’s chestnut out of the Are* If 
a mass upsurge had been created there 
due to the actions of the Ministry 
(here, should the Central Government 
have gone there to the help of the 
Ministry* My submission is that thp  
is not a correct reading of article $S&
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l W r  claim tin t they had not baan 
iMflpad is absolutely useless. The words 
to  protact every State against exter-
nal aggression and internal disturb-
ance’ do not mean that the Ministry 
there should be protected it the 
Ministry’s own acts have provoked 
this kind of mass upsurge, if they 
themselves are responsible for that 
situation. That being so, should the 
Central Government have gone out of 
its way to quell that mass upsurge* 
Certainly not The word ‘State’ does 
not mean the Ministry there. On the 
contrary, the words in article T555 are 
-“to ensure that the Government of 
«very State is carried on in accord-
ance with the provisions of the 
Constitution"

May I submit, therefore, that as a 
matter of fact, it is the people of that 
State who have got an absolute right 
to be protected by this Union Govern-
ment? The Ministry or the Govern-
ment of that State has behaved in 
such a manner that there was internal 
disturbance. Then the people of the 
State ought to be protected under 
articles 355 end 356, and not the 
Ministry

Then reference was made by Shn 
Easwara Iyer to the provisions of 
article 163

Acharya Kripalani: Military aid
was given to them

Pandit Thaknr Das Bhargava: 1
know. At the same time, if this Gov-
ernment had not done it, it would 
have been all right. The Government 
here should not have gone out of its 
way to help them out of a situation 
that they themselves had created. That 
is my view As a matter of fact, the 
people of the State had to be protect-
ed. Every State is to be protected, not 
the Ministry or the Government of the* 
State. The people of the State have 
got certain absolute rights, e.g. funda-
mental rights, good social order under 
Articles 36 to 52 of the Constitution 
Those rights are exercisable by them; 
if not, they have to be enforced by

the Union. T int the meaning at 
article 356 of the Constitution.

The House will remember that pre-
viously under the Government flC 
India Act, 1930, we had section M. I t  
was on the basis of that section that 
article 386 of the Constitution was 
enacted. It meant that the Governor 
should report to the Central Govern-
ment here and ultimately Governor’s 
rule came under section 98. Aa a 
matter of fact, there was a contro-
versy when the Constitution was being 
framed as to whether we should have 
a unitary State or a federal State. We 
arrived at a compromise, to see that, 
as a matter of fact, the Union is held 
responsible tor good government in 
the States. So this provision was 
enacted. We do know that there is no 
such thing as a citizen of Kerala or a 
citizen of U.P.; we are all citizens of 
the Indian Union. We have got cer-
tain rights, fundamental rights and 
other nghts, which have to be jt fb  
tected.

The scheme of the Constitution is 
as I have submitted. You go through 
the pages of the Constitution. The 
Constitution is not worth having 
without having articles 13 to 52. The 
fundamental rights and directive prin-
ciples are the very soul of this Cost* 
stitution and the Constitution-maken 
have taken good care to see that these 
provisions between articles 13 and 81 
are enforced in this country. There is 
a guarantee of good government We 
do not want that there should be bad 
government If there is no good gov-
ernment, it is not worth having. We 
are a Welfare State. Unless these 
provisions from article 18 to 81 are in 
force in every State, my submission 
is that there is no use in having the 
Constitution

Shrl T. B. Vlttal Rao (Khanunam): 
Suppose there is no good guv a m e n t  
at the Centre

Pandit Tbaknr Das Bhargava: X do 
not know what that interrupt ion  fc. 
He himself should think Whether th»



fatorrnption is well-founded or not. I 
Imnt ^  U to tibe C3pir to 4qpi4* of such 
a  question or intervention Is valid we.

If there is any violation of any 
fundamental right, under article 32 
we have a guarantee that the High 
Courts and the Supreme Court will 
oas^ainly give relief. But suppose the 
Government of the State misbehaves 
aqd violates all those fundamental 
n p tts  wpd principles enunciated in the 
in stitu tio n , according to the provi- 
stoni of the Constitution, what is the 
fcmwiy? There is a remedy provided 
It fa all right for my hon. friend, Shri 
Braj Raj Singh and others to say that 
We should have a provision for recall. 
l£hat may be all right so far as indivi-
dual members are concerned, but so 
f|ur as die entire State Government or 
Ministry is concerned, if the Govern-
ment ig corrupt, if it is responsible for 
violating the fundamental rights and 
privileges, the principle of recall is 
there in article 356 where there is 
provision for Central Intervention to 
protect the rights of the people

Let us see if the fundamental rights 
and principles which constitute the 
very soul of the Constitution have 
keen violated in Kerala or not

Acharya Kripalani: Is it his con-
tention that the State Governments 
are not sovereign’

Pandit Thakur Das Bhargava: 
They are not sovereign. That is exact-
ly what I am submitting

Acharya Kripalani: They under-
stood that the Kerala Government «rai 
sovereign

Shri Nag! Beddy (Anantapur): It 
means that no Ministry other than 
a Congress Ministry can function in a 
State!

Ik e  Deputy Minister of Pood and 
Agriculture (Shri A. M. Thomas): I 
feel there is a deliberate attempt on 
the part of the Opposition to obstruct 
Metflbcts speaking on this side

t t a t  Pusnooae: On a point of
Wdpr. b  It open to an hon. Member 
to  m y that there is a deliberate 
m  LSD—5.
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attempt on this side to interrupt other 
Members?

Mr. Speaker: Order, order. I am 
sorry all this is happening. Whether 
there is a deliberate attempt or not, it 
has got that effect.

Shri Pan noose: That may be so.
Mr. Speaker: We have come to 

discuss here and ultimately take •  
decision. If an hon. Member is speak-
ing, why should other hon. Members 
carry on a running commentary? How 
can we carry on parliamentary work 
at all in this way? I have repeatedly 
requested hon. Members there not to 
interrupt; but every one of them goes 
on interrupting In some way or other. 
If they have experience of courts, tKey 
will know that whoever interrupts 
and the Judge comes to the conclusion 
that he has nothing more to say after 
what he has said, he is stopped from 
doing so, because the Judge ha* 
already heard him Some hon. Mem-
bers over there are, unfortunately, not 
lawyers. That is the difficulty (Inter-
ruptions)

Shri Tangamani: Unfortunately,
we do not get the right of reply here.

Mr. Speaker: Some other hon.
Member has got the right of reply. 
We will call him

Pandit Thakur Das Bhargava:
After all the Mover got the right 
of reply

Mr. Speaker: Tlx hon. Member
may continue

Pandit Tfcak u r Das Bhargava: 1XTa 
have heard over ything through Shri 
Gopalan, through Shri Dange and 
through Shri Easwara Iyer We do 
not agree with them; we have heard 
them It is only fair that I may be 
allowed to be heard. I am only Just 
speaking of the constitutional provi-
sions When I come to things whioh 
pain th$m then they may interrupt: I 
can understand that.

Therefore, I submit that the Kerala 
Ministry thought they were sovereign 
and they are yet under the impresskm
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tfraj they are absolutely irremovable 
gptil 5 years are over. I would call 
your attention to the relevant articles 
of the Constitution which say that so 
far as the duration of the Assembly 
Pftd Parliament is concerned, it shall 
be 6 years unless earlier dissolved 
These are the very words of article 73 
and the corresponding article They 
fhall continue for 5 years unless dis-
solved earlier These words “unless 
earlier dissolved’ are not being atend- 
«d to

Who can dissolve them’ The Gov-
ernor can dissolve under a particulai 
article of the Constitution without 
givxng 'sxiy lesBKt %a>
President is concerned, he can also 
bring about the same result under 
article 356 So, the Ministry has been 
under the impression that they must 
stay and have their way until 5 years 
elapsed This would mean that this 
Constitution is hopeless and helpless 
ao far as the rest of the people of 
India are concerned, if a particular 
number of people, say 65 members of 
Assembly, or 10 Ministers of a State 
took it into their heads that they will 
run the provincial administration for 
5 years and bring chaos and maladmi 
nistration and after 5 days or pne 
month or 6 months, the President and 
the whole country discovers that they 
are benefiting at the cost of others, 
themselves and their party and not 
violating fundamental rights Is their 
no remedy?

Do you mean to say that this Con-
stitution is powerless? This Constitu-
tion is fully powerful and it invests 
the President with these powers And 
if the President does not act, I will go 
further and say he can be made to 
act Under article 61 there can be 
impeachment against him The Par-
liament can decide whether he has 
violated the Constitution by not hav-
ing recourse to article 856 If the 
President refused to act, the repre-
sentatives of Kerala in this House 
could have brought a motion for 
iatpeachment Therefore, this Consti-

tution is a complete one. The CaMtt> 
tuent Assembly took great pains fa 
enacting this Constitution.

Who are responsible? The Govern* 
rfient could dismiss the Ministry. 
ljltimately, Parliament is responsible 
and the President is responsible. lh a  
Communist Party members treat the 
governor as nothing, they treat bis 
rpport as a scrap of paper. They 
tpink that he is not right, that be is 
not honest in what he wrote They 
go on attacking Pantji as a clever 
fallow and they do not even spare the 
jfrime Minister to whom they give lip 
service by saying that he was believed 
fey them to be immortal and that lie 
belongs to the category of devatas and 
yet bring him down to earth

My submission is that if you care 
to study the Constitution you will find 
that it is complete and gives every 
right to the people of a State to act 
against their Ministry and against 
their Government Where there is 
individual infraction, article 82 comes 
in But here we find that article S56 
comes m and it gives the authority 
to the President to act in these cir-
cumstances, so far as the infringement 
fit fundamental rights are concerned.

Shn Easwara Iyer aaid that 
report is not to be considered—this is
* summary In fact, he says that the 
governor could not submit a report. 
fie says that the Governor should have 
£iven this report on the advice of the 
particular Ministers against whom the 
report was submitted He says that 
the Governor should have framed the 
xeport in accordance with the wUhat 
at the Ministers and then submitted 
it He says that this report is useless 
and that this summary has got no date 
and therefore it was prepared with a 
view to take advantage of article 356. 
•flho asked for this report to be placed 
on the Table of the House? Z am 
thankful to the members of the Ccaa- 
ifiunist party who wanted this report 
to be placed an the Table



fk t i  laawara Iyer (Trivandrum): 
Mol this but the original.

f u d t t  Thakur Das Bhargava: 
What is the difference between this 
and the original? Then to say that 
this is again not a summary of the 
original is also mischievous. (Inter-
ruption*).

Mr. Speaker: Let the hon Member 
go on.

Paadlt Thakur Das Bhargava: So
far as the Governor is concerned, he 
is a person who is appointed by the 
President and continues to hold his 
tenure during the pleasure of the 
President And so far as the Ministry 
is concerned, according to the Consti-
tution, it can only subsist during the 
pleasure of the Governor. And, here 
in the Union our Ministry has got a 
tenure during the pleasure of the 
President This is the Constitution. 
We cannot go against it

Shri Easwara Iyer made a reference 
to article 164 of the Constitution. He 
read only a portion of it and not the 
other or whole of it. It reads:

'There shall be a Council of 
Ministers with the Chief Minister 
at the head to aid and advise the 
Governor in the exercise of his 
functions, except in far as he 
is by or under this Constitution 
required to exercise his functions 
or any of them in his discretion."
Shrf Easwara Iyer: Was it article

183 or 164?
Paadlt Thakur Das Bhargava:

Further, it says:
“If any question arises whether 

any matter is or is not a matter 
as respects which the Governor is 
fey or under this Constitution 
required to act in his discretion.
Hie decision of the Governor in 
his discretion shall be final, and 
Am  validity of anything done by 
fee Governor shall not be called 
in question on the ground that he 
ought or ought not to have acted 

‘to hfc discretion."
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And, in another article, article ICO, we 
find:

“The President may make such 
provision as he thinks fit for the 
discharge of the functions at the 
Governor of a State in any con-
tingency not provided for in this 
Chapter.”

My submission is that this report is, 
as a matter of fact, given to us. 
Nobody could think that the President 
will not act on a report like this. Even 
if the Governor also sided with the 
Ministry, this article 359 says that even 
on other information the President can 
act because the fundamental rights are 
to be protected

Therefore, my submission is that a 
careful reading of the Constitution 
would show that article 356 clothes the 
Union or the President with plenary 
powers to see that in the entire State 
there is good Government and the 
fundamental rights are protected. If 
that were not so, I do n6t  know how 
the Government of this country could 
be carried on

Further, it has been said that the 
Central Government has been aiding 
and abetting all these agitations and 
has brought about this situation. I 
heard Shri Braj Raj Singh propound-
ing a new theory He said that the 
Central Government should not have 
intervened even if the communist 
party wanted it, even when Shri 
Gopalan and Shri Ajoy Ghosh said 
that if you wanted to intervene you 
should intervene soon. He takes 
objection to this. He says they should 
have been allowed to continue. What 
would happen? Shri Braj Baj Singh 
would come up and speak after that 
and a thousand persons would have 
been killed and another-Jallianwala- 
bagh would have occurred if one lakh 
at people were allowed to march to 
the Secretariat. The Government was 
perfectly right in controlling the situa-
tion and in seeing that these people 
did not go to the Secretariat and that 
law and order was kept I admire 
Shri Gopalan and Shri Ajoy 
Ghoah for going further and



AUGUST » ,  IMt Proclanabxm to 
rctfMct o/ Kerata
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asking the Centre to do everything 
before the 9th I admire Panditji for 
his foresight that he Agreed to it 
Otherwise, there would have been 
another JaUianwalabagh Shri Bra) 
Baj Singh would have seen the experi-
ment earned out how the Government 
in Kerala came to its knees and the 
Central Government would have been 
provided with further justification to 
say to the world Central interven-
tion is justified but at what cod

|)49 Rwolutten re:

Kerala could never happen In 
Punjab

Shri P S Daulta: What about Ac
Kamal Murder Case*

Pandit Thakur Das Bhargava: I
know of many murder cases Wfcr 
tri'i ..bout them here* Are there two 
Inspector-Generals of Police m Pun-
jab’

I make no secret of it As a matter 
<A fact, our Government had been 
remiss in not doing its duty to the 
people of Kerala as soon as the Gov-
ernment came to know that the Gov-
ernment of the State was not being 
carried on in accordance with the pro-
visions of the Constitution and that 
fundamental rights wen- bring crushed 
Government had not only the right 
under artick 356 but it had a duty to 
perform by the people of Kerala It 
ought to have taken the entire admin-
istration to itself The Government 
gave a long ropo to the Kerala Mims 
try to hang itself This Government 
is very cautious, »t moves very slowly 
though it movts suipIj I am glad of 
that

Now, what has be<>n done’ We got 
the history from Panditji yesterday 
He knew and the Governor knew, the 
report shows, that they knew all these 
things All this has now been demon-
strated by the petition of the President 
of the* KPCC rfnd the memorandum 
placed before th< President by the 
lawyers then* as to what has been 
happening in the State 1 cannot con-
ceive of any worse State in the whole 
world where these things could have 
happened \<t mv friends lake pride 
in saying th'tt those things should have 
been tolerated <interruptions.)

Shri P. S. Daulta (Jhajjar) Take 
vour own Punjab

PaaM Thakur Das Bhargava: Pun-
jab is no comparison to Kerala I 
believe and I know the ins and outs 
of the Punjab Government and I can

Shri P. S. Daulta: There are not 
two, but ten

0

Pandit Thakur Das BJuurgava: Asjr-
*ay, this is not the issue (fotsr- 
mpttons ) If situation m Punjab is so 
bad let my friends make a plea hate 
asking the President to take recount 
to Central intervention (Inttm tp. 
f*ons.)

Shri P. S Daulta: He will not kill 
his son

Mr. Speaker: Order order I am 
opposed to this kind of conversation 
across the Table The hon Member 
maj turn a deaf ear to what others 
*ay Otherwise all of us get into 
troubk Hi m«i\ now conclude, he 
has taken mmt than 20 minutes

Pandit Thakur Das Bhargava: With
vour poimission Sir I will just res-
trict mvself to only on(> or two argu-
ment', 1 hu\ * got m my hand a p ip g  
in which stone* figures are given It ig 
ontitkd The Qulancr shopt of com- 
wiunwt atrtH ities. There were If 
dtaths due t0 firms 15 m which an 
tnqunv has been made, po’itical mur-
ders numbered 9 (Interruption*,)

An Hon Member: Why no fnQiifjy
in Bombay firings9

Pandit Thakur Das Bhargava: Ban-
bay is out of question at present {%- 
terruptions ) What happened in BMfc- 
bay? If these things go on hnppimh^. 
it is impossible to carry on Mm &«*- 
emment according to the provtefens i t
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Dm Constitution. Therefore, this act 
tee Government is justified and I 

tgm W ly  concerned with this sole 
issue . . . (Interruptions )

Btari Tangamanl: How many were 
killed in Punjab?

Pandit Thakur Das Bhargava: The 
wounded numbered 6105. The total 
arrests numbered 1,77,850. The num-
ber of women arrested was 42,745 . . . 
(Interruptions.) That is in the charge- 
sheet Since this Government came to 
power, the number of crimes during 
the first three months amounted to 
about 11 times as compared to the 
years 1953-56. On page 60 of this 
booklet entitled Communist Rule m 
Kerala, the details are given and I 
have no tame to read them After 
reading the report of the Governor, I 
am convinced that there is no depart-
ment m Kerala which is not corrupt, 
more than corrupt—I should sav 
(Interruptions )

Shri Narayanankutty Menon (Muk- 
andapuram) Is the hon Member 
reading from the Governor’s report or 
lrom some other document7

Pandit Thakur Das Bhargava: I
have got many documents.

Shri Narayanankutty Menon: I
refer to the one which you just now 
read out (Interruptions )

Pandit Thakur Das Bhargava: I
have got the lawyers’ report; I have 
got the PCC chargesheel I have got 
the reply of the Government of Kerala 
in regard to these allegations and I 
have also read this book: Communist 
JRuIe in Kerala. I have also gone 
through all the literature supplied by 
the other party . . (Interruptions.)

8hrl Nag! Reddy: I am only telling 
him to read it carefully.

Mfc Speaker: The hon. Member is 
M t addressing the Chair. He should 
look at me.

Pandit Thakur Das Bhargava: Thu
Governor's report is absolutely con-
vincing and there is absolutely no 
doubt m one’s mind that it was impos-
sible to carry on the administration 
of the State in Kerala according to 
the Constitution.

Shri Kuttikrtohaa], Nalr (Kozhi-
kode) Mr. Speaker, it is with great
relief that we saw the announcement 
of Central uitervention in Kerala. Peo-
ple of Kerala were suffering from com-
munist rule because even at the very 
inception they started regimentation, 
discrimination and liquidation. A few 
hours after the sweanng-in-ceremony, 
there wa* an act of vandalism on the 
INTUC office The first victim of the 
aggression of the Kerala communist 
party was Pathansmthirtha Eastern 
Estate Workers’ Union Office It was 
raided and furniture and papers were 
destroyed and the workers were 
assaulted Theie were 27 political 
murders by the Communist Party in 
Kerala, one for cach month of their 
reign Labour contributed four lives 
m that attempt. One was a PSP 
worker and three, INTUC workers, 
Gangadharan, a toddy tapper, 
was murdered, Samidas of the 
Meloram Estate Mudukayam was mur-
dered and the last victim of the INTUC 
was Joseph Three attempts were 
made on his life. The first attempt 
was made in March, the second 
attempt was made in August and the 
third, on 1st September, 1958 Innu-
merable attacks were made on the 
offices of the INTUC. The office-
bearers of the INTUC unions were 
molested. The President, Mr. B. K. 
Nayar, and the Vice President, Mr C. 
M. Stephen, were attacked, man-handl-
ed and were about to be murdered. 
Another aspect was that there was 
complete discrimination as far as the 
INTUC labour and the other labour 
were concerned. In the Sitaram Mills 
dispute, five INTUC workers were 
involved and about a thousand had to 
be sent to jail until it was settled on 
27th July, 1958. In Arthala Estate, 
labour had to resort to picketing 
because till then they were picking
12 lbs. of tea and they were paid the
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(Shn Kuttikrtshnan Nair] 
minimum rate. But they were asked 
to pick 21 lbs. of tea which they resist-
ed. The armed police was sent there; 
300 persons were arrested and women 
who had been suckling their children 
in arms were separated That was the 
agony of the women who suffered for 
their rights; that was the reason why 
you And womenfolk of Kerala joining 
the movement and fighting the com-
munist rule in Kerala Even m the 
application of the Minimum Wages 
Act, there was discrimination. In 
places or factories where the commu-
nists had the majority of workers with 
them, the enhanced rates were fixed 
jus -minimum wjyu^ That is wliy.
when this liberation movement started, 
it started with a hartal in Kerala on 
12th June, 1959 and it was a complete 
success It paralysed trade and indus-
trial life in Kerala It is futile for 
the hon. Member, Shri Dange to plead 
that this movement was engineered by 
capitalists

The second major operation was 
made by them against the Harijans and 
the agriculture labour of Kerala. Nine 
families had applied for house sites in 
Kattampalli to the Madras Govern-
ment They made a personal repre-
sentation to the Chief Mimstei of Mad-
ras, Shri Kamaraja Nadar and on the 
strength of this thinking that it will 
be allotted to them, they put up huts 
Unfortunately, there was the reorga-
nisation of States and when these 
people came to power, they were 
cvicted with police aid on 10th Octo-
ber, 1957 The ML A of that place 
was arrested, he was produced hand-
cuffed before the Magistrate They 
thought that they could threaten and 
suppress the movement in Kerala. On 
11th November, 1957 there was a brutal 
lathi charge and about 300 were 
arrested One of the ML. As was 
removed to the hospital m an uncon-
scious state These people justify the 
action in Kattampalli with a leaflet m 
English called the Kattampalli Hoax. 
They are very well at their propa-
ganda At Nilambur, Sir, they sided 
with the Nilambur Raja and demolish-
ed 300 houses with police aid, with

^  aid of armed polldB. A Strang 
battalion was posted there Shri ZM&a 
said that the police will interfere far 
^  protection of the working class, but 
m Kerala, Sir, they interfered for the 
Protection of the monied class; they 
caiinot dispute i t

“ hrs.

At Kizhpalli, an influential client of 
^  Law Minister influenced him and 
ar*hed Reserved Police was sent there 

demolish 42 houses of which 40 
hoUses were burnt Eleven people 
*l®re arrested there That was on 
17*h November, 1957. On 19th Nov- 

^ b e r ,  1957, at ll.o a .m  there was a 
latlj! charge and another lathi charge 

50 p .m  27 people were arrested.

1?his was, Sir, according to them, 
a Popular government supporting the 
Poorer sections in Kerala That is why 
the peasantry and the labour sided 
^■h the movement and tried their 

ve] best to oust this anti-popular 
government in Kerala

*̂11, the Government had prepared 
ir grounds Special powers were 

**ven to the police They were even 
^powered to enter schools and do 
what they liked All police officers 
Including head constables were given 
*u,<h wide powers They cancelled all 
*lc^nces They transferred, as a pre- 
''binary step 854 police officers That 
wa>> admitted in answer to an inter- 
|̂ e lation After that they transferred 

O SPs, 12 Dy SPs, 33 inspectors 
mci 72 sub-inspectors You must 
*fJ1yerstand, Kerala is only a glorified 

trict It is called a State, but the 
is only 1400 square miles, Just 

“°'ible the size of Coimbatore District, 
bt means, practically every D.S.P.

transferred, and we had an fa If ling 
t something terrible was going to 

naI>pen in Kerala.

*nr 1ir' when Somebody made a  refer- 
Anie t0 **** ““ testation of people at 
" “kamali by the Malabar Spadal 

iee. Shri C Achuta Menoa, Eotte



- Minister, said: "You will hear some-
thing bigg~. from Ankamali". The
Whip of the party, Shri T. C. Nara-
yanan Narnbiar, in the course of his
speech, said that Ankamali will be a
battle field. On the second day of the
liberation movement firing took place
at Ankamali. That firing extracted the
lives of seven people.

SRAVANA 29, 1881 (SAKA) Proclamation",
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an amendment to the Act whereby
certain provisions were inserted by
which they could be evicted. The
population affected by that amendment
amounted to 21 per cent of the total
population i.e., 31' 5 lakhs are agricul-
tural labourers living in ulkudies.

33155 Resolution re:

In spite of all these repressive mea-
sures the movement succeeded because
it was a popular movement. The peo-
ple were afraid of the methods adopted
by the Communists. They felt that
the situation was not safe, democracy
was not safe, life and property was
not safe if this continued.

An attempt is made to show that it
is because of the Agrarian Relations
Bill that this agitation has been put
up. You must know, Sir, that accord-
ing to the Malabar Tenancy Amend-
ment Act of 1954 nobody could be
evicted in Malabar. As per that Act
ulkudi land and tenancies were secur-
ed permanently. Under the Cochin
Verumpattam Act nobody could be
evicted in Cochin. For the purpose of
bringing in a legislation to give per-
manancy to tenants the Travancore
Holdings Stay of Execution Proceed-
ings Act, was passed in 1948. After
that nobody could be evicted. But
under the Kerala Act of the Commu-
nists eviction is made possible in res-
pect of landlords who own five acres
and less. The result was that out of
a total number of 26' 7 lakh holdings
23'48 lakh holdings could be evicted.
Holdings up to five acres and below
come to 88 per cent of the total num-
ber of holdings. Therefore, Sir. the
peasantry revolted against the Com-
munists because they created a law
by which the peasants were to be oust-
ed and sent away from the property
which belonged to them. They said
that their policy was: "land to the
tiller", but they enacted a law by
which land was given not to the tiller
but to the intermediaries and the land-
lords.

•

.J..

I

\

Ulkudi or households occupied by
agricultural labour was secured in
Malabar District, but they brought in

3356

Sir, it is futile to argue that thia
movement was engineered by the capi-
talists and the monied class in Kerala.
It was a popular upsurge. I may also
be permitted, Sir, to say why students
participated in this. The relationship
between the students and the Kerala
Government was strained. It has a
history of breaking of promises, of
teasing, of merciless oppression etc.
On 24th February, 1958, Rajendran, a
student of the St. Albert College in
the senior B.A. class, got into a trans-
port bus. The conductor asked him for
his fare. He said: "It is a popular'
government, why should I pay?" The
result was that he was knocked out
and thrashed The students agitated.
The Deputy Superintendent interven-
ed. He held an identification by
students and he promised to punish
the man concerned. The transport
labour union is affiliated to the
A.I.T.U.C. The Labour Minister was
the President of the union before. He
telephoned the Deputy Superintendent.
Then they staged a strike. The whole
student population of Ernakulam com-
bined. On 26th February, 1958 the
Collector again called them. Before
that, on 24th February, 1958 these boys
were sent for by the Transport Officer
to his office. Some 15 students were
asked to stay and the others were
asked to go. These 15 boys were
thrashed to such an extent that all
their shirts were blood stained. Then
they staged a procession with their
blood stained shirts. That created a
confusion. Some buses were burnt on
that day. The Collector then inter-
fered. The Law Minister also came
in. Ultimately they were told that
they will be prosecuted for the des-
truction of the buses and they will
have to pay the cost of the buses des-
troyed. They also said that they will
punish only one man. This led to a
hartal, and on the 28th Government
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w as com pelled  to com e to an agree-
ment.

In the boat fare  case also the ag iee - 
m ent was not adhered to. It was 
broken. On 10th July, 1958 the stu-
dents staged another strike. 12000 
persons w ere arrested. Shri Kelappan 
interfered. Shri K uttikrishna M enon, 
previous A dvocate-G en era l o f M adras 
w anted to square it up. The C h ief 
M inister refused to have any talk 
w ith  him. Shri Dange w as saying: 
“ W hy not a round table conference be 
held  to discuss th ings?”  They are 
w illing  to talk w ith  the Prim e M inis-
ter o f  India, but they do  not recognise 
Shi’i K uttikrishna M enon, ex -A d voca te - 
General o f the com posite Madras 
Stall . H(‘ was not respectable enough
foi- them.

This i.s the type o f attitude that they 
have. T liey w ant a link, but no patri-
otic Indian can be  a link to the C om -
munists; that is as sure as anything. 
In the boat fare  case also, w hen it was 
u ltim ately  im possible fo r  them  to fu n c-
tion, Shri K elappan interfered and an 
agreem ent was entered into. A n en-
qu iry  was prom ised but nothing was 
done, W henever any m ovem ent is 
started, the students think that the 
com m unists are their enem y No. 1; 
they rush about and burn the buses 
because they had suffered very  m uch. 
T hey w ere  m olested and beaten and 
as such it w as inevitable fo r  them  
w ith  their im m ature thinking, not to  
in terfere  in these things.

I have practically  given  all the 
reasons w hy this is a popular upheaval, 
and I do not w ish  to take m uch  o f  
the tim e o f the House. It w as a pop u -
lar m ovem ent, and no argum ent from  
the side o f  Shri G opalan can m ake 
it an agitation o f vested  inter-
ests. Shri G opalan was saying 
w ith  all pride that there was no p re -
ventive detention in K erala. Seven 
persons w ere detained. Y ou  w ill find 
that they m ade certain points in this 
H ouse but the facts are otherwise. I 
h ave got a cop y  o f the M athru Bhoom i.
T h ere w ere  seven cases o f  detention. 
I w ill be ab le to  g ive the H ouse the 
details about them . On 19th June,

Proclam ation in 33 5^
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1959, the P reventive Detention A c t  
vva.s applied at Chalakudi. S ix  persons 
w ere  arrested at M uringur and C hala-
kudi and tw o o f them  w ere m em bers 
o f the Panchayat Board.

Shri Narayanankutty M enon: It is
onrirely w ron g  inform ation. I d o  n ot
know  w herefrom  he got it.

Shri K uttikrishnan N air: The P r e -
ventive D etention A ct was applied  in  
respect of one A rju n a M enon of E rna- 
kulam on 19th June, 1959. It is rep ort-
ed in the M athru Bhoorni dated 20th
June, 1959, page 5. Shri G opalan was 
perhaps in Pun,iab then w ith the a g i-
tation there or he was in Calcutta in. 
connection w ith the com ing agitation. 
But these are facts and the peop le  w h o  
live in K erala know  them. These can -
not be contradicted.

I have nothing m ore to add. I thank 
you  fo r  having given  m e this op p or-
tunity to speak.

Dr. K. B. i\lenon (B ad agara ): M r.
Speaker, Sir, tw o days before  the 
.struggle was over I left K erala and 
w hatever facts I give, I base them  on  
the experiences I w^ent through and 
the facts that I gathered and the in-
spirations that I rece ived  in  the course 
of the struggle. T here is practica lly  
unanim ity o f opin ion  that the m o v e -
m ent in K erala was a m ass upsurge 
excepting from  the com m unists. E ven  
there I fee l there w as a division  o f  
opinion, for, at the N ational C ou n cil 
m eeting o f the com m unist party  held  
in T rivandrum , on Ju ly  13th Shri 
N am boodiripad is reported  to have 
said that the m ovem ent w as a com -
m unal one, w hile Shri A io y  G hosh  
claim ed that it was political and a ll 
the angles o f it should be discussed. 
But that is a very  m inor affair.

I w ou ld  like to add that the m ove-
ment w as .spontaneous and w as 
created b y  the conditions o f  the m is-
rule o f the com m unist party  in  
K erala. It was spontaneous and it 
fou nd  its ow n leader, not a p olitica l 
man, and one w ho w as not in any

t
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mt the political parties. I would also 
Mfcc to »4dr-

8ft|l V. P. Nayar: Who is that?

Speaker; Let him go on. Let 
t|^r« not be any interruptions

Dr. Vi. B. Nmiw: 1 would also like 
to My that the movement did not 
acme all 01 a sudden. It was not a 
bolt from the blue. The first registra-
tion of protest on the part of the 
people was in the hartal of July 29,
1958 while the students’ struggle was 
going on The hartal was complete 
and it woke up the communist gov. 
ernment which called an all-parties 
conference and soon settled the 
students’ strike So, it is not right to 
say that the political parties and the 
peop’e of Kerala were not willing for 
talks with the communist party or 
with the communist government But 
m the later struggle that came up, 
the feelings were so embittered that 
the people were not in a mood to talk 
with the government but they 
demanded an unconditional resigna-
tion of the communist party

The next warning was by the Prime 
Minister himself at the Calcutta Press 
Conference, and then there were two 
adjournment motions m Parliament 
Both altered, I suppose, the Govern-
ment I myself moved a resolution or 
tried to move a resolution I did it 
not because I wanted the Government 
to intervene and take over charge of 
the government of Kerala, but because 
from the adjournment motions we felt 
that discussions in Parliament have a 
checking effect on the conditions in 
Kerala. My object, therefore, was to 
bring about a discussion in the House 
so that it may come as a healthy check 
upon the mad career of the communist 
government in Kerala But that did 
not happen The Government did not 
respond. I understand the Congress. 
The Congress is in power in all the 
other States, and it therefore hesi-
tates to interfere in the one State 
wb$re there u  no Congress govern* 
•tent. They had to take care and

sense the public. They ware also 
afraid of the communist attack on the 
government if a government did not 
take care or convince both the people 
a& well as the party that the interefar- 
ence was justified. 1 understand *11 
that But, I must, at the same time, 
say that had a discussion taken place 
in Parliament, things probably would 
have been not so bad as they turned 
out subsequently

In this connection, I would like to 
invite the attention of the House to 
the last telling remark made by Shri 
Dange, the leader of the communist 
party. He said: “This time the Centre 
has intervened but the people axe 
going to intervene last”. That is a 
very ominous warning and a chal-
lenge I am not concerned with the 
challenge part of it, but I am sure 
that the Union Government and the 
people of India will know how to 
meet the situation I would like to 
tell the communist party that in me 
struggle m Kerala it was not the 
Centre that had intervened first, but 
it was the people who intervened The 
people of Kerala, in spite of the re-
peated warnings to the Centre, had 
become desperate and despondent *md 
they started the movement, therefore, 
on their own initiative The people 
never banked upon Central interven-
tion when they did it. But they did 
bank upon the Centre to the extent 
that they were sure that the Centre 
would not intervene and suppress the 
expression of popular will. That is 
exactly where the communist party 
made a mistake. They thought that a 
liberation army could be marched as 
was marched in Hungary and in 
Tibet We were confident that that 
kind of thing will never happen, and 
we were also sure that we will create 
conditions in Kerala which will com-
pel Central interference, because in 
a democracy we should know that the 
interference, even provided for In the 
Constitution, is give a de jure re-
cognition to a de facto situation. That 
is exactly what has happened. We 
created the conditions in Kerala and 
the Centre interfered both at the
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request of the people of India and 
at the request of the Communist 
fa rty  and took over charge. The 
situation is today much better off.

1 wish to pass on to another sub-
ject. Some harsh words were said 
•bout the Muslims.

Shri Narayanankutty Meson
(Mukandapunatn): Nothing against
the Muslims, but only the Muslim 
League.

Dr. K. B. Menon: I understand, as 
far as those remarks are concerned, 
they were made on the basis of the 
background of lingering memories of 
those unfortunate incidents and hap-
penings during the unhappy days of 
the partition. But 1 would like to tell 
the people of the north, the people 
who made those remarks, that those 
memories are hot there in the south 
There is not that bitter feeling bet-
ween the Hindu and the Muslim or 
the memories of the bitter past bet-
ween the Muslims and the Hindus. I 
have heard in this House during this 
discussion the Communist Party jeer-
ing whenever mention was made of 
the minorities—either Muslims or the 
Christians There is a motive behind 
all that jeering. It is to divide.

I would like to tell the House and 
those who are not aware of what the 
Communist Party has done to court 
the goodwill of the Muslims that for 
three years consecutively, the Com-
munist Party carried on a propaganda 
trying to woo the Muslims and to se-
duce them to demand a Moplastan

Some Mon Members: Shame'

Dr. K. B. Menon: I must tell you m 
this connection the important role 
the minority Muslims play in Malabar 
There are 26 lakhs of Muslims w 
Kerala with heavy concentrations in 
some districts In*some villager, 99 
■per cent of the inhabitants are Mus-
lims. The Muslim in Kerala is called 
the Mopla and because of this heavy 
concentration, the communists thought

4 JJ&  BMPlntiofi re: AUGUST 90, 1M9 Proclamation 1m 
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that just as Pakistan was dwumfed,
they could induce the Muslims of 
Kerala to demand a “Moplastan**. 
Tons and tons of good newsprint was 
wasted for four yean by the Com-
munist Party m seducing the ttiuH iy  
to make a demand for Moplastan. I 
am not reeling this from my imagina-
tion There is a paper, a daily, called 
Desabhimani and the back title ef 
that paper will bear testimony to my 
statement.

Then again, in the election of 
1957-58, the Communist Party cannot 
deny that they pleaded with the 
President of the Muslim League, 
Janab Abdur Rahman, Bataki Thangal 
for an alliance and understailing in 
the election. After this wooing with 
the Muslims, when the name of the 
Muslims or minorities is mentioned, ' 
they jeer. We must remember that we 
should not have too long a memory 
m politics and in public life. We must 
remember that democracy does not 
mean the rule of the majority. We 
must also remember that if we wish 
to build up a strong democracy In 
India, I may remind you that the two 
giants in Asia are m two opposite 
camps-—China and India. If we are 
not able to build up a strong demo-
cracy in India, democracy will be lost 
for Asia. If we are to do it, we must 
have contented minorities in this 
country—Muslims and Christians If 
we nurse the back history too 
and too bitterly, we will not be able 
to do it and we will be falling victims 
to communist strategy and tactics.

Let me pass on again to another as-
pect of the subject I do not wish to 
take the time of the House in repeat-
ing what has already been said. 1 
only wish to draw the attention at the 
House in correcting one or two state-
ments and also to supplement what 
has already been said. Shri A. K. 
Gopalan, in connection with the 
Education Act, produced one of the 
text-books and said, v «
Gandhi's name is mentioned in **tr* 
book. That is misleading. X k m
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here with me * copy of the real report 
submitted by the committee that w»i 
appointed to go into the indoctrina-
tion in text-books but not published 
by the Government. In that report, it 
says in so many words:

“It is surprising that in the 
chapter on world-famous persons 
introduced into the book which 
deals mainly with India, Mahatma 
Gandhi’s life does not find a 
place.”

In section 7, sub-section (a), the 
report says:

“In language text-books of 1958 
and 1959, there are a few passages 
which tend to offend the religious 
sentiments of certain sections of 
the people.”

In section 7, sub-section (1), the 
report says;

“There are certain lessons and 
passages in the social study-text- 
book and Malayalam text-books 
which tend to create in the pupils 
impressions favourable to the 
communist ideas."

In section 9, sub-section (1), the 
report says:

“Chapters 13, 14 and 15 give 
the impression of belittling the 
achievements of India in compari-
son with China.”

Finally, in the recommendations, in 
sub-section (b) the report says:

“The present social study books 
3 and 6 should not be U3ed in 
195B.60 even if there is delay in 
getting those books ready by June, 
1959.”

In sub-section (c), it goes on to 
say:

“Until the new text-book is pre-
pared, the social studies book 2 
may be used, provided that chap- , 
tar 6 which gives the biographical

sketches of world famous 
is removed.”

I have no time to quote more tram 
the report of the text-books committee 
and I think what I have said is enough 
to show that there was indoctrination 
and there was a deliberate attempt 
to inject communist ideas and to 
praise communist countries at the ex-
pense of our own. I would like Just 
to add that the Education Act was 
not to favour the teacher so much 
as for the Government to obtain con-
trol over education and to regimen- 
tise education through control over the 
appointment of teachers, control over 
the selection, publication, distribution 
of text-books, etc. and also through 
a strict regulation of the day-to-day 
life of the children in secondary 
schools. That, in my opinion, was the 
objective of the Education Act.

As I said, I do not wish to enter 
into the causes that brought aoout the 
mass upsurge. I agree with those 
speakers who said that the mass up-
surge was the result of deliberate and 
determined effort on the part of the 
Communist Party to subordinate the 
Governmental machinery or the ad-
ministrative machinery to party or-
ganisation at all levels. As a result 
of it there was a growing sense of 
insecurity in the State I '•ompletely 
agree with that.

But very few people have stated 
how the Communist Party went about 
their job of subordinating the ad-
ministrative machinery to the party 
organisation I would like to say in 
that connection that three institutions 
were set up in the villages. One was 
the party cell. As soon as they came 
to power these party cells were set 
up in the village with party bosses. 
The party boss has free access from 
the lowest village officer to the top 
man in the Secretariat, including the 
Minister. It is easy to understand 
how under -those conditions the party 
cell boss becomes the boos jf the 
village. He would Interfere, intervene 
and mediate in every dispute in the 
village and fcjs award is final bacauas
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no officer, however high, wouk' dare 
to ignore him That was ore institu-
tion. The second institution to which 
reference has been made frequently, is 
the cell court

The third institution, more danger-
ous to public interest and public safety 
was Agiprop, the voluntary corps. The 
name was invented by trie Com-
munist Party Itself "Agi” means 
agitation and “prop” meant, propa-
ganda So, “Agi-Prop” means agitation 
and propaganda That is the name of 
the voluntary corps I do not know 
whether that institution exists in Eas-
tern Europe, or m the Communist 
countries, but it does exist in Kerala 
This Agiprop voluntary co>ps is an 
invisible, underground, unorganised 
voluntary corps which can be mobi-
lised at short notice and made to 
function as troops in times of emei - 
gency This Agiprop has completely 
displaced and sterilized the police 
This Agiprop would go to tne wllages 
in the police van and tell iW police-
men whom to shoot, how to shoot and 
when to shoot The\ travel in the 
jeep with the policemen and teil them 
whom to beat, how to beat and when 
to beat It is the same Agiprop that 
goes as agent provocateur in throw-
ing stones at processions I know that 
when I courted arrest on that proces-
sion was thrown from the Common-
wealth factory a few carpenter’s chi-
sel It was done by the Agiprop All 
these things are done by the Agiprop 
And it is this Agiprop that has com-
pletely, as I *said, sterilized the police 
and took over the charge of the gov-
ernance of the State.

In creating a situation of that kind, 
m my opinion the Government has 
completely abdicated its authority to 
the party In a situation of that kind 
there is absolutely no safety for any-
body The village felt their life 
insecure; their houses could looted, 
their property destroyed and their 
womenfolk raped And no policemen 
would interfere And if the court 
does punish the culprit the Miniater

*roclomotiovsn ^ S -
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will immediately interfere end n m tt  
the fine or cancel the punishment

Under those conditions, you can 
understand what amount of safety we 
had in Kerala. In this struggle in 
villages, as Shri K N. has
stated in a small brochure, the yUIiu 
gers were having an absolute dvil 
war, if I may use such a term. 1 
will cite only one instance. In Kal- 
lada village there was absolutely no 
safety There were street fights going 
on, there were murders taking place 
There were things going on there 
which cannot be imagined except by 
a person who was on the spot and who 
was going through all this kind of 
experiences

In this connection, I would like to 
point out one more fact There were 
seven shootings out of which four 
were brutal, blood-curdling, unpro-
voked, unauthorised, unnecessary and, 
tertamly, avoidable In these four 
firings the blame was, thrown on the 
MSP I have information- and I am 
iure nobody will contradict that infor-
mation—that all these unprovoked fir-
ings were done, or carried on, by SO 
MSP men who were recruited on the 
eve of the struggle by the Communist 
Party from 600 MSP men who were 
discharged in the 1945 strike by the 
Madras Government during Rajaji’s 
administration That strike was alleg-
ed to have been Communist-inspired. 
Whatever that be, 600 men from the 
MSP were either asked to retire or 
were discharged or somehow they had 
to go out of the MSP Prom out of 
these 600, 50 men were recruited by 
the Communist Party on the eve of 
this struggle And I have information 
that these 50 men were responsible 
for most of these firings and of 
those lathi-charges on women

Here I must mention uue Sub-ins-
pector, Shri Balakrishnan, who in the 
presence of the Collector, in the a b -
sence of the DSP, ordered lathi ctmrte 
on thousands and thousands of irarwn 
who thronged the gates of T rm n -



££$7 M M  *e: WRAVAMA» ,

tn u b  Coltoetonrte He opened lathi 
w M m  without getting the 

esitesa from d U w  the Collector or 
the .DSP. (Some hon. Members 
flkaae, <ahame) when the Collector 
y j  D0P at Trivandrum went to 
Oaremment. ( Interruptions).

Mr. Speaker: Let us hear what he 
JMiys,

Dr. X. B Menon: And when they 
went ta d  represented matters to the 

of Home Affairs, the Minister 
is reported to have told them—and it 
has alio oome in the papers—that if 
the Collector and the DSP did not 
like what the MSP did and if they 
thought that the MSP could not be 
•conteoUad, they could resign and seek 
-employment elsewhere It is this Shri 
Balakrishnan that came m conflict 
with the palace guard when there was 
a free-for-all fight between the palace 
guard and the MSP in which more 
than 12 MSP men suffered serious 
injuries.

How under those circumstances can 
we say, or can we claim, or can any 
Government claim, that there was law 
and order and Government was being 
carried on under normal conditions 
when the Government itself could not 
control the MSP that was supposed to 
be under their charge7 I io not 
blame the whole MSP, the whole force, 
but it was, as I said, a deliberate at-
tempt on the part of the Communist 
Party and the communist government 
to recruit speciall> these 50 men who 
were their erstwhile sympathisers into 
the MSP in order to commit this kind 
of violence in Kerala That is by the 
way

Now 1 wish to conclude bv giving 
my assessment of the situation 1 
have already said that ,t was a mass 
upstage in which the mass found its 
own leader It was, I must assert, 
extremely non-violent Whether you 
agree w th sotyograha as an instru-
ment of expression on the part of the 
large mass of the people or not—
1 am not interested in a  theoretical 
discussion on that topic—I still claim, 
and I claim it from my experience,
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that in spite of the brutal lathi charf a 
on women, in spite at the unprovoked 
firing on children which happened ife 
Ch&nganasaeti by policemen without 
the orders of the magistrate, in spite 
of the throwing of chisels and stones 
at processions, in spite of all these 
provocations, people remained abso-
lutely calm without moving a finger 
Here we must remember that when 
our mothers and sisters are beaten up, 
it is not easy for anyone to control. 
You do not know the instance of 
Flon who was murdered She was a 
pregnant woman, mother of five child-
ren, would have been the mother of a 
sixth one if she was not shot down, 
she was shot to kill and fell dead with 
her little child on her hip.

I have gone and seen those places. 
I have seen the House where a sleep-
ing man was shot at 1 saw the 
police firing through the window and 
the tile which was broken and is still 
broken by the shot I could see that 
The man, just a few days back got 
married. It was past 9 30 in the 
evening when he got up on hearing 
the sound As soon as he got up he 
was shot and he died on the spot. 
When I went there ten or fifteen days 
later I saw the mat on which he was 
sleeping, with the blood-stained doth 
spread on it and the mother sitting 
and still weeping in that room—after 
ten or fifteen days It is not easy far 
anyone to forget these kinds 0* 
experiences in life It is not easy to 
forget that Flon, poorest of the poor 
and humblest of the humble 1 went 
to her house She has a thatched 
house, hardly ten feet square It is 
made of bamboo and worn kajjan 
leaver One has to creep into her 
small hut It was that Flon, who 
was carrying the basket of fish from 
the sea-shore and who, when she was 
trying to escape from the shell show-
ers, was shot in the abdomen She 
fell and she died

There is another instance that I 
have seen Here again, a little bay, 
16 years old, was shot dead Wheat 
I went and enquired I was told that 
his mother was not at home whan
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this happened. She has gone off her 
h o d  m d is crying tor her child roam-
ing about the whole place and not 
iatawlf>g what to do and where to 
go. These are the memories which 
eannot be wiped out so easily. These 
'are memories which will live and 
last with us for a long time. Are 
you then surprised when the hon. 
Prime Minister said that the country 
was divided into two water-tight 
compartments with no link in bet-
ween? Not only the hon. Prime 
Minister but God Almighty even 
sould not ha\c brought them toge-
ther. Hie people refused even to 
talk to the Chu f Minister or to have 
any talks with the Party. Their 
only demand was that they would, 
under those conditions, consider only 
the draft resignation of the Govern-
ment. One can understand how bitter 
the feelings must have been under 
those conditions when people were 
not prepared even to talk to the Chief 
Minister.

Now, if the Centre had not inter-
fered, we probably would not have 
fallen at the feet of the Centre. As 
I said, we were only sure that there 
will not 'be a suppression of the 
popular will on the part of the Union 
Government. Rivers of blood would 
have flowed. There is a limit to 
Mtyagraha. There is a limit to non-
violence. When people on a mass 
scale are provoked it is impossible to 
control—and I think it is a compli-
ment to those who led the movement— 
that they were able to control mass 
emotion* and expressions of mass 
passion*.

Mr. Speaker: The hon. Member's 
t o e  is up.

B». K. B. Meima: 1 will. just finish

I wish only to say that Kerala 
today is free. People feel free and 
■ fc <rf their lives. But I would like

say that the issue of Kerala is not 
an lame of X enia alone. It is not 
•ven an issue of India. Hie issue

goes even farther and is far gra#t*r. 
It is an issue of democracy versus 
dictatorship. We, in Kerala, haw* 
fired the first shot and we h»w
won. Allow us to consolidate
the position and we will do i t  The 
only thing is to avoid unguarded re-
marks. Please do not try to create 
any division in Kerala. This is -not 
the time to talk of Christians,
Muslims, Hindus, Nairs and Ezhavas. 
We only want a consolidated opposi-
tion in Kerala, which, 1 am sure, we 
will have because the people, who 
have made this sacrifice, particular-
ly, the women, who have played such 
a big role in the Kerala conflict, are 
not going to permit the politicians to 
fool them away or to play any 
foolery with them. But, as I said, our 
request to the world outside and to 
the country outside is: Please do not 
interfere and please allow us to con. 
solidate the position. Now if Kerala 
is lost, India is lost. Therefore my 
last request is: bear with us, sym-
pathise with us, understand us and 
help the cause of democracy. If I 
may speak for myself, my loyalty to 
democracy is greater than my loyalty 
to anything else and if democracy is 
lost, human civilisation is lost, all is 
lost.

Shri Narayanankutty Menen:
Mr Speaker, Sir, when the second and 
penultimate act of this sordid and 
tragi-comical drama of Kerala is being 
enacted, I was reminded of the classi-
cal story relating to Medieval Europe’s 
justice, namely, when the man, who 
was charged with no offence, was 
convicted to be hanged and when he 
was mounting uopn the gallows he 
was asked by the janitor, "What la 
your last desire?”, he said, “Sir, my 
only desire is to know why I am going 
to be hanged”. Today I feel that when 
the Presidential intervention In 
Kerala is sought to be approved by 
this House let the hon. Home Minis-
ter or the hon. Prime Minfatar teC 
us why they intervened.



Ob 4m fln t day the hon. Borne 
ppiuiat— a M  that the intervention 
was supposed to be baaed upon the 
Governor's report But the hon 
Prime Minister, when he spoke, had 
nothing to say about the Governor's 
report He B ald, "We were driven to 
a situation where there was no other 
alternative but to intervene” If it is 
on the ground of the alleged Gover-
nor's report that the intervention has 
been effected, I can point out to this 
House that every sentence of this 
report is a fabricated affair because it 
speaks against the figures that have 
been given by the Government pre-
viously

Some of the hon Ministers, espe 
rnally, the bon Deputy Minister, Shri 
Thomas, began to substantiate the 
allegations contained m the so-called 
summary of the Governor’s report 
I beseech that the Governor, the con-
stitutional head of the State, when he 
gives a report to the Central Govern-
ment, should have consulted the 
Ministry I am not saying that the 
report should be framed m accordan-
ce with the advice of the Ministry 
but is it not fundamental when 
allegations are made against a minis-
try that the Governor at least gives 
an opportunity to that ministry to 
reply to them and take into consi-
deration whatever that Ministry has 
got to reply? That was not done in 
this case What was actually done 
was that the Kerala Pradesh Con-
gress Committee President came to 
Delhi and gave a charge-sheet-turn- 
ed-memorandum to the President 
which was sent to the Governor The 
Governor did not show it to the 
Ministry On the 29th morning, 48 
hours before the intervention the 
Chief Minister was called by the 
Governor and was asked to reply to 
the charge-sheet that was seen in the 
aewt-papers Of course, no reply 
eoujd have been given as there was 
no time for a reply but a reply was 
given to him

t o  far as the Central Government 
was concerned, I will take point by
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point and prove that what the Gover-
nor is alleged to have said was
totally untruthful. I maintain that 
the Governor has not said that It 
has been put into the mouth of the 
Governor at Delhi and every point 
that has been raised is untrue I will 
refer to the case of the Coir co-opera-
tive The Governor, the constitution-
al head of the State, says that there 
was a Congressman, who was a coir 
special officer He was removed by 
the Communist Ministry because he 
wag not a Communist He was the 
proper officer and there was an alle-
gation Documents, which were 
giv«n by the K.PCC President him-
self just a few years before—until he 
became the political tumcoat—apeak 
for themselves that what the Gover-
nor says is not true I will read it 
out You have all read the Gover-
nor's report The report says that a 
particular officer was there, he was 
a proper one, he was a Congressman; 
the Communist Ministry removed 
him and he was looking after the 
affairs of the Coar co-opera Lives

13 SO hrs

(Mr  D e p u ty - S p e a k e r  m  the Chair]

well Mr R Sankar, the KPCC 
President who signed the memoran-
dum which was submitted to the 
President, and which has been quot-
ed verbatim by the Governor and 
adopted in his report had in 1055 
giv^n a memorandum to the State 
Government, signed by himself I 
shall just read out one or two sen-
tences from that memorandum in 
which he alleges

"The expenses incurred by 
Government on behalf of these 
Societies is out of all proportion 
to the results achieved"

These were societies belonging to the 
Congress

“Government have given 
grants-in-aid in favour of these 
Societies. These grants have 

been squandered away for want 
of efficient supervision or
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misappropriated without being 
detected.

The Coir Special Officer was 
given absolute freedom in the 
matter of appointments to the
staB of the Societies from the
very inception of the Scheme. 
This has given rise to nepotism 
pure and simple on the part of 
the Coir Special Officer. Instan-
ces are numerous. We content 
ourselves by pointing out only 
some of them.”.

’This was what Mr. Sankar said in 
1955 just after he was shouting in 
Xerala that the Congress would have 
to be buried six feei deep. When hi 
was borrowed as the head of the 
KPCC, he wanted some excuse; he 
wanted to devour what he said in 
1055, and come before the President 
«nd say that this particular officer 
was suspended unjustly.

Another unfortunate thing happen-
ed. Immediately this officer was 
placed under suspension, a new offi-
cer was appointed. The very same 
organisation of which the KPCC 
president, Mr. Sankar. was the pre-
sident, wrote a letter congratulating 
"the Government:

"The Travnncore-Cochin Coir 
Producefls and Dealers Associa-
tion rejoices at the steps taken 
by the Government of Kerala to. 
wards reorganisations of the coir 
co-operatives aimed at the pro-
tection of the industry and coir 
producers and congratulates the 
M(I) for removing Sri K. Karu- 
nakara Panicker from the post of 
coir special officer on the basis 
of the innumerable complaints 
received, including those from 
the association and extends felici-
tations to Sri P. K. Nayar on his 
appointment as coir special 
officer.”.

This was what Mr. Sankar said then.

Xvan though X enia is not^rteiia 
for this kind of political ‘turacpajUpy 
yet there is a limit to the 
borrowing certain allegations made 
by people however responsible thoae 
people might have been passed 
in 1955. The Governor, the Read aC 
the State in Kerala sends a report to 
the President, on the basis of wfclch 
action was taken to intervene, kilt 
he did not have even that respect 
for truth which the KPCC president 
had to truth, because immediately 
this officer was suspended, an act of 
which the Kerala Government Is 
charged just now. the Governor wya 
that it was just the diabolic tactics 
at the Communist Party, because 
that officer was not a fellow travel-
ling officer.

The second thing which the Gover-
nor has said is in relation to the 
toddy co-operatives. Shri A. M. 
Thomas who knows well the toddy 
Uppers and their communities 
just repeated the charges made by 
the Governor. How untruthful these 
allegations made by the Governor 
and Shri A. M. Thomas are will be 
evident when I show that none dT 
these co-opcratives have contributed 
a single pie to the Communist Party. 
And this has been vouchsafed by 
independent people who have gon» 
there and testified to it. I shall just 
read out a few sentences from a spe-
cial correspondent’s report. The res-
pected staff correspondent of The 
Hindu went and saw how the co-
operatives were working. That itself 
is a glaring example to show how the 
Picture about the working at these 
co-operatives has been distorted anfe 
what the intentions in the minds df 
those people sitting opposite a*» 
because they in their fold had oalfr 
the erstwhile disappointed toddy 
contractors and did not like -the Co-
operatives at all. Mr. RangaBwWajF, 
the staff correspondent of The Hfetdht
« a y s:

“I visited Anthukkad TMMfr- 
Tappers’ Co-operative Society in



tfctefcur and tbe success which 
. b m  rtH ir ii d Hm first. year of 

y r ir ic g  to truly phenomenal—
T iro  thousand and four hundred 
%mww  in  IM dnir have been 
H w n the monopoly of tapping 
and selling toddy, lo r the toddy 
tin y  collect twice what they 
used to  get w ith difficulty from 
*he contractor. The monthly 
wage of the tapper, which he 
draws regularly every week, is 
now doubled. Besides, he gets 
a month’s wages as bonus and 
another three weeks’ wages in 
lieu of annual holiday. He gets 
the maximum dividend of 7i 
per cent. On the psychologi-
cal front, it has brought a tre-
mendous change. I asked a tapper 
how he felt now. He said his 
immediate gain was in his income.
But he was more happy and felt 
relieved because he had no longer 
to go and appear before the 
private contractor for his wages 
and submit himself to all kinds 
of humiliation. Previously, he 
was obliged to remove his head-
gear.

The co-operatives do not make 
any contribution to political par-
ties”.

In the face of this patent truth that 
no co-operatives made any contribu-
tion, how can such an allegation be 
made? Then again, the phenomenal 
success of the co-operatives which 
enabled this particular community 
of about four million people in 
Kerala, who were suppressed by the 
toddy contractors and the so-called 
Congressmen so far, to raise their 
heads and have their own living with 
«n additional income, became an eye-
sore in the eyes of Shri A. M. 
Thomas; this was an eye-sore in 
the eyes of the Congres! who 
have been studded with the 350 
disappointed contractors who were 
out to finance the entire agitation 
when it started, because the agitation 
•tarted with picketing of the toddy 
ghops run by the co-operatives, 
though, at the same time, they were
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patronising (he arrack shops which 
were run by the Congressmen 
opposite. That was how it stazted.

An Hon. Member: Shame!
Acharya Krtpalanl (Sitamarhi):

1 ftnnght thg money came from
America.

Shri Narayanankntty Menon: I shall
presently come to the hon. Member 
and to his spirits.

Another classical example where 
the Governor did not have the sem-
blance of a respect to truth is regard-
ing the police officer story. The
Governor who h*ad access to the 
entire documents of the Government 
says that because a particular district 
superintendent of police was not just 
obeying their orders or dancing
according to their tunes, his promo-
tion was prevented. 1 ask at least 
the Home Minister to have some res-
pect for truth. For seven years,
because this particular officer was 
charged with the most heinous mis-
conduct that a police officer and a 
citizen could indulge in, successive 
Congress Governments—so many were 
there in Kerala—did not recommend 
his name for the IPS.

When the Communist Ministry came, 
the Home Minister Shri G. B. Pant 
told the Chief Minister of Kerala that 
his name should be recommended; 
and in pursuance of that pressure of 
the Home Minister, the Chief Minister 
had to recommend his name. It was 
the Communist Chief Minister who re-
commended the name of this particu-
lar gentleman; if you call for the con-
fident records of this man, you will 
knoW that every sentence of what the 
Governor has said is untrue, because 
it was your Government which did 
not recommend his name, and it was 
the Communist Government which re-
commended his name. These are the 
three cases.

Now, I come to the last part of the 
Governor’s report.

Mr. Deputy-Speaker: There Is one 
thing on which I have Just to appeal 
to the hon. Member. I have been 
listening to the hon. Member and X
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find that the language that he uses is
rather violent .

Shri Narayanankutty Menon: I shall
be mild.

Mr. Deputy-Speaker: That is not
fair, and most particularly, in a House
of Parliament, the ingredients of
democracy do require that he has to
be moderate, and he has to show
toleration. He has alleged falsehood
On the part of the Governor by say-
ing that his report was false, this was
untrue, that was untrue and so un. I
was just waiting to see what he was
bringing forward to prove that un-
truth, and he said that some respect,
ed newspaper agent had said that. I
shall have no objection if he believes
that man and feels that his report
was true. I have no objection to that,
but there will be other people also
whom I believe, who say that the
Governor's report is true and who say
that what the Governor said was
correct and not what the newspaper
agent said. Opinions can differ. We
cannot be sure of the one thing or the
other. The hon, Member might put
forward his viewpoint. I have no ob-
jection. He may say whatever he
likes, but at least the language used
should be in keeping with a House of
Parliament.

Shrl Tangamani: What about the
district police superintendent?

Shri Narayanankutty Menon: I was
not referring to the Governor's report,
when I quoted the correspondent. I
was only replying to Shri A. M.
Thomas.

The Governor has said in his report
that there is a loss of Rs. 4 lakhs
because these contracts have been
given. I am contradicting him by the
figures given in the budget of the
Kerala State.

Mr. Deputy-Speaker: He might say
that, I do not object to that.

Proclamation in
raspect Of KeTal«

Shri Narayanankutty Menon: In
1956-57, the total Demand in respect
of excise collection was Rs. 1,17,64,878;
that was in the previous year when
the contractors were running the show.
In 1957-58, for the first time, they
were handed over to the societies,
and the budget figures show that the
demand was Rs. 1,24,81,214, out of
which Rs. 2,10,523 were collected,
whereas in the previous year only
Rs. 87,903 were collected and the rest
was default. In 1958-59, the total
demand was Rs. 1,28,64,589. That is
the figure. But even the Governor
says ....

••

Shri A. M. Thomas: Since my state-
ment is sought to be contradicted, I
may just say that it was only some
shops that were entrusted to the co-
operatives; the other shops which
were not entrusted to the co-opera-
tives fetched a higher amount. It
was admitted by the Kerala Govern-
ment in the Legislative Assembly that
got Rs. 4 lakhs less from previous year
by entrusting these to the co-operative
societies.

Shri V. P. Nayar: Let my hon. friend
produce that statement; and let him
read the budget papers.

Shri A. M. Thomas: That is an ex-
cellent method!

Shrl Narayanankutty Menon: The
imagination of the Governor has tra-
velled beyond the imagination of Shri
A. M. Thomas. He also says that. in
the coming year, when the whole of
the toddy business will be handed
over to the co-operatives, there will
.be more loss. But one has to admit
that till 1957 the demand was only
Rs. 1,17,64,878, and the collection was
small; but in 1957-58 and 1958-59,
there has been a steady increase as far
as excise revenue is concerned. That
cannot be denied. I have already sub-
mitted the basis on which this has
been handed over to the co-operatives.

I will come to the other side of
the Governor's Report.

•
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t t e i  X * » *  Stag* (Aaamgarh): 
Son h® deny that the income from the 
toddy tappers' co-o{ferattves has gone 
to A e Conununiat Party?

Shri Wu»y»watartty Mm b : I
will deal with the Governor’s role in 
aubmitting a report as fee constitu-
tional head of the State. He can make 
•til allegations he has to in the Report 
But everybody legitimately expects, 
and truthfulness and fairness demands, 
that the other side of the picture also 
should be given in the Report If 
you look into the state of affairs 
which prevailed in Kerala, you will 
find that the Governor had not even 
one word to say against the agitation 
the way In which the agitation was 
built up, how law and order was vio-
lated, what were the difficulties that 
the Government was envisaging and 

'w h a t answer the Government had to 
give to the charges. One sentence is, 
of course, there in the Report to the 
effect that it is possible that the Gov-
ernment might be able to answer and 
explain away all these allegations in 
a plausible way. But he just relies 
upon surmises and he had not even 
the courtesy to ask the Chief Minis-
ter to answer that Considering the 
type of agitation that was built up 
against the Constitutional authority, 
with the declared aim of overthrow-
ing the Government, if the Governor 
as the constitutional head of the State 
had not a word to say against it, cer. 
tainly he cannot be expected to have 
acted impartially as far as the situa-
tion in Kerala State was concerned

I will cite one instance—because 
much has been said about it—con-
cerning the police firings and violence 
that was "incipient” there—what 
the Prime Minister himself called 
‘incipient violence’. Here is an edi-
torial of a paper Deeptfca, a Catholir 
paper which was supporting the agita-
tion, and which was the spokesman of 
the Liberation Front It dated 12th 
Hay, 1959, SO days before the firing
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in Ankamali. Let honest-minded demo-
crats, let those who oppose the Com-
munists, read that editorial and 
decide what was the shape of tilings 
emerged and what were the circum-
stances under which the police fired. 
Deepifco, the organ of the Catholic 
Church, said:

"Is it wrong in these circum-
stances if we think in favour of 
being prepared even for shedding 
blood?"

Then it says in the last paragraph

Shri Kottukapally (Moovattupu- 
zha) Was the article in Malayalam?

Shri Narayanankutty Menon: It is a
translation I will place it on the 
Table of the House.

“Ankamali is the place where 
on the spur of the call for the 
formation of a volunteer corps, 
five thousand young men instan-
taneously came forward and lined 
up Consequently, it is the place 
where the Government have ini-
tiated measures for suppressing 
the school-closure agitation Last 
Friday when most of the menfolk 
had been away at work m the 
fields and other places, a posse of 
MSP and local police entered the 
houses at Pulliyanam, a place 
near Ankamali, started intimidat-
ing women and children. The 
Church bells began to toll and 
people collected like flood waters 
when the police party left the 
place taking with them those 

'  whom they could lay hands on.
As a case is pending against them, 
we do not want to say more 
about i t  But the beating they 
were subjected to does not form 
part, however, of the case of the 
law. That was part of their tactics 
to intimidate the people generally 
and to crush the volunteer orga-
nisation. But Ankamali people 
proved that such measures really 
unify and enthuse them. A big 
crowd armed with spades, knives,
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pkk-ase and other implements 
pttrrounded the police station and 
consequently ‘there was no further 
beating. What is more, the 
•nested persons were produced 
in the court without loss of time 
and at once left on bail.

Shri A. M. Thomas: What 16 there 
in that?

Shri Narayanankutty Menon: I will 
place it on the Table. This document, 
the translation with the original, was 
given to the Prime Minister when he 
visited the State

Shri Kalika Singh: Was it written 
by the Communist "Party? tfnterrup- 
ttons)

Shri V. P. Nayar: The Communist 
Party cannot change the original.

Shri Narayanankutty Menon: Facts 
are sometimes unsavoury. In their 
own anxiety to start the liberation 
struggle and overthrow a constitu-
tionally elected Government, they 
forgot that these things would see the 
light of day and come before the light 
of reason and the light of the people. 
That is why they were so much 
agitated.

8hri Keshava (Bangalore): Who is 
the author of that book? A question 
was asked to that effect It was not 
answered.

Mr. Depnty-Speaker: If he docs not 
answer, can it be forced out of him?

Shri Kalika Singh: Yes

Mr. Depnty-Speaker: No, the hon. 
Member should remain content with 
what he has said.

Shri Sadhan Gupta: You extend his 
time. He will answer.

Shri Kalika Singh: Let it be placed 
On the Table. (Interruptions).

Shri Narayanankutty Menon: Only 
the people of Kerala knew what was

tine type of agitation, what was the 
proclaimed object at the agitation and 
Vhat was its intention. X will quote 
t)ie supreme commander of the Libe-
ration Front—

Mr. Depnty-Speaker: And (ban
conclude. >*.

Shri Narayanankutty M te w  And
then I will conclude. The supreme 
commander, Shri Mannath Padmana* 
bhan, in whose company the Prime 
Minister’s Party is now, speaking at 
fhiruvalla, is reported to have made 
a reference to the Kerala Agrarian 
Relations Bill and said:

“It is not possible to send back 
alive whoever comes saying that 
excess land will be taken away. 
That is why I am sorry. My wish -> 
is that all including these Com-
munist Ministers should be alive.”

•fhat is the view that has been taken 
py the leader of the liberation 
struggle concerning the Agrarian 
Relations Bill.

Shri A. M. Thomas: By whom was 
jt reported’

Shri Narayanankutty Menon: It is
reported in Desabandhu, their own 
paper. (Interruptions).

Mr. Depnty-Speaker: I would
appeal to all sections of the House 
that they should have the patience to 
hear. One may not like one speech 
or the other, but this is for all sides. 
I am sorry that these interruptions 
are continuing.

Shri Warior (Trichur): Ministers
are included in it.

Mr. Depnty-Speaker: Hon. Members 
to my left cannot complain on this 
score.

Shri Narayanankutty Menon: In
conclusion, I will refer to what the 
Prime Minister said about Congreas- 
men participating in token satyagraha.
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throughout India. They were organis-
ing a  liberation struggle with the horse 
at Shri Mannath Padmanabhan with 
10,000 or 1 ,00,000 people marching to 
Trivandrum, capturing the collectorate 
and the Secretariat, removing the 
Ministers from their chairs, planting 
torches on their heads and making 
♦hum run in the streets, and then 
capturing power. That was the inten-
tion. But as far as the answer to the 
Prime Minister is concerned, I leave 
it to the people of Kerala to decide 
what was the type of satyagraha that 
was carried on, what was the way in 
which the struggle was carried on, how 
many buses were burnt and how many 
people were beaten. I pose this ques-
tion to the Home Minister: assuming 
that all the arguments advanced by 
the other side are taken for granted, 
in a democratic country with a Con-
stitution, when a party has won the 
elections—you may accuse that party, 
you may accuse the Communist Party 
that they have committed the worst 
crimes,—when a Party has been 
elected and it has got into power, is 
it possible for anybody to declare a 
war on that Party and remove that 
Government by unconstitutional 
means? Are you prepared to follow 
the same logic as far as the interpre-
tation at the Constitution is concerned?

I conclude by saying that this is only 
the second chapter of the drama I 
agree with Dr. K. B. Menon that by 
Central intervention alone the affair of 
Kerala is not finished. The other side 
may laugh on behalf of Government 
when we speak, but I only wish the 
laughter lasts till the last nomination 
paper is filed for the next elections I 
am sure the people of Kerala, in spite 
at the “mass upsurge’, in spite of the 
fact that the Communist Party got only 
30 per cent, votes—that is what they 
say—will know whom to vote for 
Now, the Governor says that all those 
who have voted tar the Communists 
have weaned away. But then why is 
there this frahtic scare on the part of 
the Congress Party, going and embrac-

and all and sundry and trying to make 
a hotch-potch of political turncoats to 
face the Communist Party in the next 
elections? Why this quandary if the 
Communist Party has lost popular 
support? If the Communist Party is 
not going to win the elections, why the 
frantic search to embrace the Muslim 
League, which the Prime Minister 
characterised last year in Kerala as a 
‘dead horse* which had to be put only 
in a historical museum?

The real decision, whether this 
Resolution is passed or not, will have 
to be taken not by arguments in this 
House; the decision will be taken by 
the people of Kerala, and the people 
of Kerala know it

Whether those parties who set fire 
to the pages of the Constitution were 
right or not—that decision must be 
finally taken by the people of Kerala. 
Let us wait for that day of judgment, 
when the people of Kerala will give 
their judgment

•ft i r t v A . f*rw
% H * t t  <nff

I 3 *  %  f a *  JT? UflPT W TOT «rr
w  *r mVrFT-nXW 5H  *P f f n  WtWt 
Tt, 3ft fa  fa&ft % vrrur 35$

xrw m  & 119 wrfsra fir sftwF1*

s n r o f t w r i t i n w w f c 1 

^  m r  % W %
srraH  ?lr s f t w *
ffrt %scjf;rwr *nw m *  m  1

n f  W BTim  % fv fwjfcR? w fr-  
m  Sr o  % i

5f*wr ^  ^  arm, qftfkfiprr 
fiRrifr w r  •rr^Pre «n£T
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1N fe«fiw  «rrw fir infqS fa g  f t  j p f  
tn r  * c  * 9  * ¥ t  i ifrr f t '& g ftr* 
«n s  fir T ifat f w  w  «nsra*t fin fe x - 

w «s fir «trE? w w  fir sn fi^ ftw r 
«ftr 5»f«r£ftvg «A «n€f ?rf 
<wff #  i t  *rwft $, *tf«nrfF ^  1

aqreqnr *?£hw, *ttr urcta |  fa 
Irwr *1 TR?f QWNII$
w f a r  % fir? «pnr ^  r$t 4 t 1 

ifhr ?p* m  w f |  sptbt %t istkft, 
>Mfll T  f ir r  WRR, 'ST'fflT JP T  w w , 

iw t £  «rRft5Fr % firff ?  *7sr *ptt «nr»
^  aft JSi S*TT *frr $TT, q 

qfiroro «rr q jr r  ftp frn* *  ^ t t  «pt 
srnpr *1$ hIcT w  s tr t t
aft qrajfaw: «n£f % fair $ *frr
*  qrff % e m  srsnm arrgr 1 1 
Jim vrtN  |  f* *w f̂?rc? <n£f % ^ f -  

nfWnr ^  *r*̂ <n ^TRrarot
^ « w  v l t w ? # p t t f vr r  1 
%rar % \ m  *i*t snr «rr ts ,
^ t »r *iSt 'iwdi % «rnr m  

w f c r  fiwr, f ro  5  «r^f * 
w rit iraifft WT *5t fa aft j g  ift *3  

fTTJIT '•Wftf I f  •?$ qR I Wf
5T r̂ v r  n id t 7 A t -r % *r*tf v t  
*fte qnarr $ —

“The administration of the pro-
blem State i:> a  job; it is indeed 
difficult The teal difficulty is the 
fact that he and his colleagues 
have to work within the frame-
work of the system which includes 
several regulations and procedures 
which are not to their liking ”

vrer * t  tffinnrc aft ftjpt spnaj 
I  3ft *W  gPTTCT fa  fa* ?T ?ft*-
W* ffWTW# *f «T 3IK, %^r
♦  y w  ^ t  t  W£*t $  i 
f«fir ^  tr ta p *  ¥ t *f^wiT? <m,

»nrr f rw w  t i n t m  % « f a  
fim tar flw r 1 % w  ^', aft fts
f* ra  # ftrw r «ra*r <n: iw w r (  ? 
«nprr w «R 1 f*  ’trff
*  wfcr 3  <W? t* T *arrf^-qE»
w n !r-^ € r * rf$ , firw ft ^  
w  w c ^ T n c s r r f a r r ,  ?ft «ftw hr 
« t  <ft yP w o p w rr v r  tm t  

vn % arrw r 1 ^  f*r «rw «r-
v t  fiKT fe rr w  i *»rwnw < t 

warar<rr * ^?rw«r f»prr m  «frc *r*
^?t?OT JW ffrfefJ
TfT, W X  #5T-Tt£«I t o  fiw w r 
■3ft Pf? HFVff anRt JPT̂ - ^  I

w«fr ?»rrt f  ai f ir t  Tm ff < t 
UW t^HT $ I $  V f VW ff «ft «rr<
^f?r <?r 5 «rk  «F«?r*rw:
vrC  nft arnr^ t  ft? ^  m
v w ^ r# ^ [R %  flTT #  5«nt frw 
f[T«Tjwr^ 5  i&fiPTTr»w VTW Rft'W
f<% |q ifr  JTf *ra ^  ^  f ^ H

|
n aft f si f  srr, ^  vw?r % TT®<ff w

*  * r w  fa t  w ,
H  ¥'w ^f v t  *rrcr & fsrarfftrar fw rr 
w ,  f*F̂ fr % ^ tw  f̂ rar «Pt ^  
v & m r f v x m r i m t  * r* & v tn r ft  

m  xfti fa<r n # «r- 
v t i  % «f$* v t  sr|f *rPrr, w  ^
W Jfljf TOOT *WT I pprfy
^rprren^ ̂ r  v  er?w $ tfhc PRe 
’n if  c«  »n*f % %tn #  w n  «r? ^ r  
»#t 1

TC ^ W [P l«t « t  ^  5PTO 
’fr^nft Tft aT<lw < t *rf |  1 #  
v w a i f  f »  ^f>nr# o f t ^ f i n r  

. w w r t ^ ^ n < 5 p w r



ff*wr *  nmrsr «r̂ F
tftw fcr i f k « n r c « t it ? a p T |» 
*r? trip qfy ro r  $  i %r* v  w  
»rar$<f ifrTarriflfr«ifr»rftfta<m w»

n f l« r f f c n n r« w r tfc f» T $  
m f f f  xttt flwrrft % Apr % f ir t v s
»H  ^TTWflT W  W W W  ttPTT, WPPT 

*  fr*sf #  fcrr fa  aitf «G$f *nr$t( 
m . m m j m i t , f t f a  v t g i t a r q r f f

% *flff i  ITT *G»JPlH
qrff % firiN t *r, ^  5fa?r srersf-
W i^ f t  ?r?f f ^ f t ,  it ?  =frf?r «t t  « r t t  

r |  flrmfl’ *> 5%?t ?*cnfa vrcfr «fr i
Inw  #  "iwjfswe fftm  #  fw iPnit <rc 
w f e m  w <  « f a  » n r ftif  <t t  n tfew i-

*w il i ¥&e ^  fa  q* «t$ 3f5W «rrf9Rfr 
f a s  «fff? *Pt V offjr VTT % f i w  

«*rf »if i 3*TfT«r | ,  ftrc % *r? 
vw s  fferr f  fa  fsrcr fircfr «rresrH ir 
t m  * r^T -fn f5JT

«w* v rm  *t, ?rt x u m  w f t  
f t  H ff  *nsRft *it i « r t r  #  «F R errr %*«r

% 3fW f^Tf % %t =T5f I ,  jpTTT)' i f o f ta  

yXVR TT Kft ^  VRSTRT %*5T *  
Hsranfci T C *f4q?4T ffti**q^ff£ f
#  *np * t * t  v r w r  ft* n ^ r t  f t  err*

Hff w  ^ r  j> ^  » w r
snx»Hf ftw> ‘p frrfa  v r «rr ’
«rfcw fo e r  spr
* k h tt<: *rr ^ r s t t t t  $  « r t r  i w j ^ f  v t  

ew t tw  *mr vt»tt m ,  eft jf?Rr * 
p w  ^  f w  i tftartm  f<RT *  w  
j s r  ? »r*f * r  f a  #  w r  jw r ? gfiw 
fR B h rv ntftv t, *r%r 'TTV*ffite « n #  

%fi®5it «n: ^ te w rc f t« f t« ik 3 r$ r f5 n c tfT  

«ww ^  farctft ̂ rnwrt v t  v^?rr 
«rrerr «tt, « ^ r  f r f a a f  i f t r  f s m -  

f o r r w i ^  %m ^  
q v  j t j t ^  ^  f>F eft * r s r ^ f

#  | ,  g«r *  ^ t p t t  % 
ftwn* f t  »w 7 ÊC ?! ^fT fa  A

?W5*T ^  *!$f j ,  'G lfk j %
fz«nw «i t  «rr ifrc <** t r t  
w  jc r ro  % W5T f  a  fiwrpw w
«<h: v f r  *wr %  »fir fT

f t  w t  T t « r c f t , 5 t t  f a w r  i f r

wwftw  trf r  «r ^tsrr i

i h  » R r  «^r w r  (  fat
im h w r ftr<ft «tt€F 5T ^ fT  f w r -  
^  wt uprarr v r  *& ?*&  «rr <tir ’n l f c t f

35ET$*T*$ I W  TTl^Tr H Iffiff,
?rt sp^fr <ft **\r <nfeft

i a r^ O T m ^ tn fv p R rv re fin m r
srtlkTCI’ ^ T W T * ^  • 

*r(f i ^cn: sr^r *, w « n r  
«fhr ?rm anffeR «bm t  t o p r  # ww 
n t  f e i  i

<{« m v f t i y ■. %*w I f
« w  Pfjtt ^  »

« f t  * T « ro f t  : ^ T  ?ft

gwr i y ĝ vffg «nrff a rm  » t 
« w ^ ^ c s ^ !5ra, fffr*jlk ftsT  sr?nr 

^  u r n  h i  fa  «R[ <*ranr
r w  ^  f t r  * m r w r ? ^ T ^ * P T  

% i <rref *r? ĵ?r 3iT<fr |  fa
5*n^ *pfr «« gfow ^w rgi t  »
w  snraT arnrer ? t ^Rfr | ,  «f) v t i  ^  
^ y a ^ i<n?t ^sr gpranr y t— o t t  &b f t
*TR ^  i — W*5T % f iw
*wm i ^  <r? fa
SPRfNiT i  t f tM  I ^ T  % V ^fifF C

O T B t s f t w t
f t?  #  f  H  % *Rfi f ^ J %  »

«j*  «PHt sw  jt?n |  f«F ^  5 #  %
f < n %  * r  5#  ^  m  %  I t o  n t ,  

f t w  »1 ^ n r

q<t t vmx jw th v f t  % ftpi 
% tp*r ^  «n<T trr, ?rt # 

f t  w w  |  * p n r, i r w
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t ,  w  fa#  m ^ r $ 1 w  % 
<mff "ft <ftfa arRft,

% m  a  f i r  m  artfr, * u t 3 * *  
f f  ATm  «rsfr̂ 5c *r|f *r fa  # »$• * t 
*Rr«n*"R^Tm-aRi*’T"ft «P!T5WH
w « ^  fa  *"re $*r *  5 ^ r t  fiw 
J S  f a l l ,  ?ft $T "ft ^T«Rfewnft I

* 5* ^$  "ft *T5T ^
*rft i xn  t o t  w t qntft i 
yror "ft d r e r e  ygT gssnreft, f^ sr^i^Y 
& IT, «QpT "F*rft? HTftRT $5TT *PTT
fcwr #  g fW r  <ft, sftasrr "ft 
tar "r  *ft p r f t  $?*ta s t «ptt 
*rc fm  • #  3 ft T?ft j S tPr *j5r W  
t  fa  h t t s  w  y fw w  m w  mfk* 
f*n isrvrr t̂ tnfiRr §*it 11 *nrr sito- 
5T* TT ■*& fCTTTW fmT jft 
3TCT H TVnr VT «T*WI I

#  to fta  *r jt? srfsRT
f t  "tot $ i &fa?r srt *pn£ *rf m  

* ^  v t  anrar ^  «pt ^  tnr
t o  VCT JPT *farr farT *m  I

*  gUfRTT |  fa  *pft IH| *W  
!?ftT arraft |  fa  %?2ta ^ r e r i  v a rftre 
5ft «fa s rc  v t  5fts^ v rb n f m  

^ r  % vro»r g*TT ^ *jt sr^tt 
ww'W 'T % ’pr®t s«rr ^ i J jtt 

I  fa  %ftsr «<*>k T t apraT % irnft^pr 
% TTf> "flft tarft =snf^ «ft | ^«r 
VMffaw. «f*tHN 3FT «J55T̂ T spr ^  
*t ^  ^TT T T  >T77rT
% "in ifTT if t r  *ti»i P* «t< % ^  ^  
r w i t  v t t t  ^ h t r  t t

9ftvar ^ t h ^k i % v r  % 5qfkr- 
*IWMIM ? m  ** $  eft %^Vjt

Vt ĉTHtT ^Tf̂ q- ^  |
" » r: A  ?p ?p k  v f e n f

w w rr  f  i fir^r*1 «ptto

"ft ffp[ 
s ^ m  « r  ^  f n  * t  

^ r n ,  w r  ^ f t ,  ^ n t l t f i

?Vft, «PTtarrf ^  "ft
n f ,  m t  f o r r  ^  " f t  n f  % ft* A  w  

am «Frgrr f  i

«ft if*f *f w^t 5»tt^ s w  irtV
^  vr t«t "rsft % 3>% nm r «rr wr 
^ 5  " ft%  "UT » p tt  t  ^  W N « r  |  f r  
* m  3ft sw * r  tr^Y ^  «%
«rr «rrfF vt fcr "ft «nsft
*r ann^ vt »^ft Pra' «rarr i xtw 
wnr i s  ?ft# m  "nr |

w P fw  qr€f ^ r * t vrtft qr ^  
wm  | ,  gw "ft «ntft % ^  

siht ^ it, «rar-flm 3n?nr ?ft»rr \
TOFT »pft ^  I f  TT 

*n€f vt  i<k "ftf f*w ^  11
% { 5 r  v « ^ P r 5  «n ^ T ♦  f ^ r  ^  ^ R r r  

|  cR swnr »rtt vt w«t  t,
SPIT % f̂ TCk if JTRr âî ft 3TRft
t ,  ?ft ^ 1?  |ft 1 1  %*?r % »nrk
^  "tpRT̂ ft "ft *ft?ft^ % 5ft 
<Woii felT ^ F̂ >fV"ft <TT f̂ TT 
"PT 5Tc*TSET F 7  #  « T T T h  v P m r r  q q t  

t» ?ft JRW W  %̂ 5T
%■ f̂ rq- mv?f *ra^r 

^ ? r  ^  ^  f r r ^  ^

forc ftr ^ P < «  «n€f r̂fimR sft ?ft»% 
"ft |  ?ft tosr % *nr^ «nr ^ r  
% ftw tr%5T f t # i «pr %^r % 

" R  #  f s w r  %  f ^  j^ tn x  

^  i  t »tTr fsr#̂ T I  fjr cTT? |r  
ft *rm* =^t ^  t ,  ?t "T¥ ^  

f  » %•
*t ̂  w frm  VT finrT I  ft?

+*^P«m «nff r̂tvarv % »tt*t  ?t ^ ir
^  Weft t  ^  »nn: ^  v w t
^  ^  ?nr » P R f t  1 1  g t r t o r



*  q f w r w  3  ^  $  ftp *  w n w r  j  
ftt * w  * m r ^  < m  W  t
f c f t t f a * '* # * ! * * * * * ! #  TOT
If t <v* tmr v^ U u  «n£f Bwfa<ftw
<*P5 ft grffrt fuga *t fe lHf^T af̂ f
tsft aw *w? *»f*ar *  % «mT f w w
*$f tor IV I ,  ape a v fcr %
d r « r T  t o r  n #  « r o f t  $  a *  g *

W5  HKa % % IRPfcT T R
S V t f t  g  | fc n s r  fc^ST t  

* ro rfcfa* fr* fr j» rt *
¥ t g tT R  qfc atfift 3ft 
trto t % q'Pmw % srf?r̂ T antf»rr i 

* w  (ft  si*? * f  y  I'ti ?ftr %
* t  |  i *r w w w  ?i$f f a * n  $

<re ait $ q  % ^r »F f«T 1 1  3 ^ r  #  
% f ft ? f t  * f t  t ,  jst^ r  * t  farcr #

«f t 5t  n?r *r *ftc  v t TOfar
v r  forc $ « k  ^  ’f  O  & w  
^ T  fa  $»T **TC fa r  * r  *rraft 
<ft fRvC T̂T f t ^  I JftT I
fa W  *t ^•■CT *t 5*T <R 

VTffr ^Tf^f f a  aft «n€f ^W PT 
HTCT % sfTOW Tt 3*pJT ^ 5 f t  |
*ftr 5ft»?TT ^t ?T#f

VTiW & ?ft* ?ft %, WT
m  <n€f * t x*  *w  «flr ? # r t  p f t  
^ r f ^  f a  > rrar %  
sf?n?r afar m  ?mr «n: ** *fa i

*f ^tsncf’ «f^»PT^n?F5r^f»rr i 
*ft *T»? 3  *?gPTKff #  SR? «ft | 

«1$W I« v r srcnr *ttc «IWT 
|  i ita: <n*ff *  $  t£ t

«ftr v»r v r t«t «roft w t o  mrr »
X tfr KTtf % f m  OTTT ^ t »I# %f*fT5T

^  ft> i r t  w  ^t,
*riw i sm r w t | ,  jft% w r ̂  
sf afî T yfhw % *t *it  #  ffVr̂ t 

*rc % ^  «pt Iw  an 
T | r  m ,  ? ft  * *  v n  nrr, a w

ovnrn^ $  Tififf v t arm

i p t  in riW lM M ; AUGUST 30, I t t i  Pro tU m a tkm  m i 33^  
rvapeet of Ktrsla

tn M f i S t ^ ^ w t p f w r n i ?  
«m  V” rP iH  fiftw r 5̂t ww 

^ w f t w w v ^ f ,  j f ^ r ^ r  ^ p u  
f p  g fa  u ro r vn rrit ♦  an? 
* *  i  ft^TWT ^  5f«RK ^  v r  « ?  £  
<p ?  ?nr < j^ R h r ^  »tjjt «jt, ?t t  H f*r- 
*w w$ *m «rr ? i r t  ^  <rfr
<nft *T3TRT f̂, sWT**W *T ÎW, ITT'T 
arn% (, fa  ^TRfe %ft %

t$€V w srfe
TT̂ f # n^rr v t whwf ^ ^

|  wrfoRr f t  ^ t  ^  1 «nn5Rff H 
t t  ^ r  7T ^ r r  fain >t«t t  

v ^ r i m r f a t W v v  *5̂ % ^
^  t  I A ^5TT T̂f3TT i  fa

apwr Kft ^ fq fa y 
^ s i* t « f r* f tT 3 * r# * fr «T r fa a r t  
sffagrsr ^  P w w  ^  ^V
arnr 5r r f^  1 apwr *̂rrOr
TO lf I %T9T apwr
^  ^  ^ r  ^  fain |  1

anwT «rnf *ft 4  ^nntwi j  fa  ***{- 
fsRff «n€f «pt grfa r̂ M  1 %fasr
W  src*r v t iftr  w f r  v t w
^w  t t  iFefhar Fttitc v ttt  <nf̂ <i' 
fa  aw v $ ^t h  «n if ?ffa?f)r ?r *rrf 
u^nr ^ t  « r  ?T3Rft ^ r  m»r «tt 5Tsr 

^ i t  ^  <nr v r  55ffa?i?r
srcr ^  air? an# ^p w itfl ^ r <rpfm 
^  ^  O ’ arw *>t ^  1

ilV  <tl(i V|| TT V tPTT Î VT9T 
g » aw ’srra r̂ ^ t  «r^;
fRT |, ^ r  % fM^PiW f*n
Wrd'T ?nT <^T f^ r «ft m

?>5R ^  w p tr m v n  fa  ^rfNx 
citf fen  « w r t  • ^  ^  j®[r *wr
fa  VfT dt«T »WT «t ^  ^  *
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* ta r  g i

Mr Depnty-Speaker. Not mure
than ten minutes

Start Punnoose Sir, at the fag end 
of this debate, I am trying to race 
against time to say just a few words 
especially with regard to the very 
valuable observations made by the 
Prime Minister yesterday It is not 
as one who wants to win a debating 
point that I am saying this but as one 
who has been distressed throughout 
this distressing experience in the last 
few months, as one who has watched 
with extreme care, the words and 
deeds of the Prune Minister, his Party 
and the Central Government, that I 
raise these questions It would appear 
from the Prime Minister's speech 
yesterday—at least that was the 
expression that I had——that he want-
ed to make out that he had always 
behaved m % manner favourable to 
the Kerala Government. He always 
had his consideration for the Kerala 
Government and even for the Com-
munist Party I beg to differ from

him, however much I am prepared to 
take him at his word. I have w w > 
respect for him. I am completely 
unconvinced because from the vfiy 
beginning to the end, you will see 
that the Prime Minister has not betb 
able to rise to the occasion Be 
says that he discouraged picketing, 
destruction of property, school picket-
ing, etc and he made several state-
ments But he did not make one 
statement and that was the only state-
ment that was expected of the Prime 
Minister, from a leader of his stature 
He never said that “As long as this 
struggle continues, as long as laws 
are violated with the objective of 
paralysing an elected Government, the 
Central Government will not move" 
What prevented him from malting 
such an announcement’ I do not, for 
my life, understand Speaking yester-
day, he said he was helpless He did 
not use that word But that was his 
explanation May I present a parallel 
case when his great leader, the great 
leader of this country, the Father of 
Nation behaved in a different way in 
a somewhat similar situation In 1938 
in Travancore, the national movement 
came like a storm It came like a bolt 
from the blue In fact, it affected all 
of us Those of us who were in 
schools, we did not join the movement 
but we fell into the current After 
three or four weeks we were told 
that a memorandum was submitted 
against the then Dewan, Sir C P 
Kamaswami Ayyar Th** Dewan 
demanded that the memorandum 
should be withdrawn We did not 
agree We said that we did not Like 
the Dewan and every specific act of 
the Dewan Many of us of the 
younger generation never knew what 
exactly was contained in the memo-
randum, but we knew that it «>myid 
not be withdrawn All sorts of peo-
ple shouted that the memorandum 
shall not be withdrawn Hie Dewan 
contacted Wardha, and from Wardha 
came a voice, soft but sharp, that tile 
memorandum should be withdrawn. 
We were taken aback Even today.
I cannot forget fee shock cf r it  ttfe



that 1 had then. Well, the whole 
younger generation turned against 
fee Congress saying that they were 
cheating us. The Christian commu- 
naliiti also said so, at course in a 
subdued voice, they said that, after 
aD, Sir C  P. Ramaswami Ayyar and 
Gandhiji are Hindus. All people said, 
nothing doing- The'bankers, planters 
and others who were against the 
Bewan said that i t  Should not be 
withdrawn. They began to tie 19  
their bags and walk away. But 
Gandhiji said that it shall be with* 
drawn. Sir C. P. Ramaswami Ayyar, 
a shrewd statesman that he was, 
arrested all Congress leaders and put 
them in jails. From the jails, the 
Congress leaders said: “Bapuji, see

jari' Arrested and wixat can w£ do 
now?” Gandhiji said: “All right
Withdraw and come back."

Everybody said that the national 
movement was down and out. But 
the movement was down and out lor 
the time being only. Those of us 
youngsters in the movement, younger 
generation prepared another memo* 
randum, much more vituperative, got 
it signed by thousands of people and 
sent it on to the Maharaja. We read 
it out throughout the country. We 
were arrested and put in jails. After 
a few months, it was found that the 
withdrawal of the memorandum gave 
place to a national movement, strong, 
virile and pure.

3)93 XMoia&m re: SBAVARA 20,

In the same way, Sir, here was a 
situation. It was not a question of the 
survival of the Communist Govern-
ment. It was not a question of Shri 
Namboodripad remaining in power. 
It was not a question of this party or 
that party winning. It was a- question 
as to whether in our dear India, 
different parties can exist, whether 
there can be a government formed by 
one party in a particular State and a 
different party’s government at the 
Centre. This crucial question was 
there. I am sorry to say that the 
Prime Minister could not rise to the 
occasion. Be said he could not help 
i t  If he had said that we are not

1M1 (SAKA) Proclamation in 3396 
respect at Kerala 

going to encourage this violent move-
ment, this movement to paralyse the 
Government, we will discourage it 
**Xd the Central Government will not 
Btove in their favour, we on our part 
'•ere prepared to co-operate with 
him; not to suppress the movement, 
nfet to throw their demands away, not 
ta suppress even the coxnmunalista, 
hlit we were prepared to meet all of 
them half way.

We asked the Prime Minister to 
t«ke up all the disputed things and 
give us his verdict. It was not 
because we wanted to hang on to 
Wwer. Just as he mentioned yester-
day, we are not children in polities

think that we can continue in Gov- 
*2timent shnp2y because the Prime 
Minister permits it. Then, he said 
alkout disengagement 1 would request 
him to clarify one thing, if not now

some later stage. If we had agreed 
to mid-term elections, what would 
h%ve happened was that the cold war 
wbuld have become hot There was

instance of that. At the time, the 
National Council of the Communist 
P^rty of India was meeting in Trivan-
drum, there was also a meeting of the 
Council of the non-Communist 
Parties. Over the radio, it was 
announced that the National Council 
h^d decided that the Ministry shall 
re5ign. I do not know whether it was 
wtongly given over the radio or it 
wfcs wrongly understood, but we knew 
wHat happened after that. Within 
h^lf-an-hour after this announcement 
in many towns of Kerala, conditions 
ot street fighting developed. The 
Police and the parties concerned had 
a very very hard time. Therefore, if 
w% had actually agreed to mid-term 
e^ctions that would have immediate-
ly led to nothing short of a civil war. 
O* course, the Indian military will 
*°ferch in.

But the fact of the matter is that in 
Trivandrum, the Prime Minister of 
tadia proved himself too weak. There- 
*°Ve, when he suggested to us in a 
seVious way in Simla that w* should 
have mid-term elections, we knew 
thfct he could not deliver the goods,
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that he d m  no more the master of 
4he situation. He has got the Kerala 
leaded here The leader of the 
Opposition is here listening to us Let 
Hie Prime Minister ask them They 
have made repeated statements that 
even if the Communists win m the 
mid-term elections, they will have a 
show down They have said that they 
will use the same weapons to fight the 
Communists This is the sort of atti-
tude that has developed. Sir, I wish 
the Congress all success, because it is 
an organisation for which I have 
spent a good portion of my youth I 
would like to see it going up

Sir. what will happen is tfm A 
duck lays eggs but it never incubates 
It is the lot of the hen to sit over the 
eggs The hen sits over the eggs 
The kids come out The poor hen 
thinks that they are chicks, blit after 
three or four months, they go into 
the water and the poor hen sits back 
In the same way, the Prime Minister 
has been a party to this, but after 
three or four months he will find that 
these communal ducklings uiU go 
their way

The Congioss mov< rru.nl was j  pait 
of the national movement It was the 
result of the aspirations of the peo-
ple But that has been spoiled now, 
completely spoiled I find that 
Acharya Kripalam is laughing Yes 
terday, he was praising Mr Mannath 
Padmanabhan He stays only five 
miles away from my village Most of 
the boys m that part of India during 
our time fought communal organisa-
tions and movements But Shri 
Mannath Padmanabhan is one who has 
never throughout his 80 years of life 
thought in terms of the nation He 
has always thought and acted com-
munally It is impossible for a man 
of his age to think in any other wav 
It is not his fault, anybody in his u alk 
of life will be like that

Therefore, by this failure by the 
failure of the Prime Minister they 
have created a situation m Kerala 
which is going to be harmful not only

to the people of Kerala but, in the 
coming days, to the whole of India. 
They are now roping in all the 
parhes They say that we have been 
isolated They say we have been 
weakened Then why this panic. Dr. 
K B. Menon9 Why do you hug the 
Muslim League9 We have no grouse 
agamst any particular group Acharya 
Kripalam said that the catholics want-
ed to have a conference to which we 
did not agree It would appear as 
though we have some grouse against 
them Not at all We have no grouse 
agamst the catholics We never want-
ed to hurt their feelings But, Sir, 
they have taken a position to whi^h I 
tfurifc no national party can agree 
Chevalier Joseph, President of the 
Catholic Congress said that they want 
that education should be given to 
catholic children in catholie school* by 
catholic teachers and through books 
prescribed by catholic priests Is such 
a sort of education possible in any 
country which claims to be secular*

Shri Kottnkapally (Moovattupu- 
zha) In the catholic schools, the 
Government curriculum is b'mg 
followed

$hri P unnoose. Sir, it has, been said 
that all sorts of unreligious things 
ha>n been pjr • »h * tCKt b ok*- It 
was said that it has been mentioned 
boihowhere that Christ is the son of 
a carpenter Well, the Christians 
were offended very much

Shn Maniyangadaa (Kottayam) 
Thfe Enquiry Committee does not con- 
s,st; of catholics

§hn Punnoose Mr Pappim, the 
*aihous author, begins his book by 
saymg that Christ was bom in a 
‘‘table Rich Christians are today a 
hit ashamed of it They make golden 
stables to put Christ In Kerala, Sir,

is quite likely that the bankers and 
Pinters might desire Christ to be the 
s°n of a banker or a planter My hon. 
fn %nd, Shri Thomas might think why 
Christ could not be the son of a 
Debuty Minister Sir, Christ was



earn to » toiler, but the catholics an 
Kerala end the church dignitaries 
have taken a step which will prove 
very futile to them in the long run 
They are out in politics. Pray, for 
Heaven’s sake, keep the peace. Hands 
off behind the curtain as they used 
to Otherwise, it will be ruinous to 
them

Shri V P. Nayar: Before the Home 
Minister begins the reply, may I seek 
a clarification from you This point 
was not raised and I have no oppor-
tunity otherwise Now that the Law 
Minister is also here, may I just point 
out to him that the proclamation, as 
it is worded, suspends the operation 
of article 201 of the Constitution I 
understand that several Bills which 
have been passed by the Kerala legis-
lature before it was dissolved arc 
pending approval of the President or 
the asBent of the President If, accord-
ing to the proclamation, article 201 is 
suspended, it becomes impossible for 
the President to invoke the article to 
give his assent, m which case, if the 
matter is agitated in a court, it will 
clearly be declared ultra vires I 
want this position to be examined and 
to be told what Government proposes 
to do in this matter For, there are 
several Bills which have been passed 
by the legislature and which can be 
assented to by the President only if 
this article is not suspended This is 
a matter which I discussed with the 
Law Minister also in the lobby So, I 
did not want to take the Government 
by surprise

in r *nrm  '« # » ' (fa* -
WRV, WOT IJjtf SW5T
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w w m  ?ft
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«rr i f r  w n r 3  ifcrr
w r  |  eft i
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Shri Easwara Iyer: I have got 
point for clarification

Mr. Depaty-Speaker: If there is any 
doubt that could be answered later

Shri Easwara Iyer: Not that I want 
to take the time of the House Only 
one point for clarification Where the 
proclamation has suspended the 
operation of article 201 of the Consti-
tution, it will be impossible, constitu-
tionally, for the President to give his 
assent in respect of Bills that have 
already been passed by the Kerala 
legislature So, I would suggest that 
the resolution can be so modified by 
the Government as to enable the Pre-
sident’s assent being given

Shri V P. Nayar: Unless it be the 
wish of the Government not to give 
assent to those Bills

The Minister of Home Affairs (Shri 
G. B. Pant): So far as the question 
put by Shn Punnoose and by Shri 
Easwara Iver is concerned

Shri V P Nayar: Not Shn 
Punnoose

Shri G B Pant: I did not know that 
they disown each other* Well, it 
was Shn V P  Nayar The matter is 
engaging the attention of Government 
and, in fact, it had struck us even 
before the point was raised here If 
necessary, a supplementary proclama-
tion will be issued with regard to this 
particular aspect of the question

Sir, I do not propose to take much 
time of the House In fact, I do not 
feel that it is at all necessary I  am 
grateful to hon Members for the sup-
port that they have accorded to this 
resolution In fact, such occasions 
have been very rare in this House 
The volume of opinion which has been 
expressed here in support of this 
particular proposition is seldom seen 
in the House Hon Members belong-
ing to the 'mportant organised bodies, 
excepting the communists who are 
naturally of a different opinion, have 
given their unreserved support to i t  
I do not think that the arguments 
that were advanced on the other side 
remain unanswered Especially after
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the Authoritative speech made by the 
Prime Minuter yesterday, little more 
l» left for me

We here see the working of our 
Constitution in its full glory Here, 
We see people of different shades of 
opinion expressing their views, free 
from any fear, any sort of regimenta-
tion or any other reservation about 
the matters that come up before the 
House That is the essence of 
democracy

I came across an article by Dr 
Mukerjee recently published in a 
magazine—"Pushpanjali” or some-
thing, I do not exactly remember— 
in which he has stated that while 
working for socialism no opnosition 
need be allowed to funct on, and that 
it would be better to have only those 
who would subscribe to those views 
to enter the legislatures and occupy 
the places within the legislatures I 
think I am not summarising wrongly 
what he has said in that article Our 
Constitution however is of a different 
type It allows all citizens an equal 
share in the affairs of the State The 
noble preamble enshrines the objec 
tives for which we stand, that is, 
justice, equally, liberty and frater-
nity along with the dignity of the 
individual So, harmony is to be one 
of the main objectives We do not 
want any sort of class conflict m our 
country But, all the same, there are 
special provisions m the Constitution 
for giving assistance to the backward 
people and to those who need some 
special aid, but so far as the law is 
concerned, so far as the fundamental 
rights are concerned, they are equally 
meant for the protection of every 
cit zen, to whichever class he im y  
belong, and whatever be his profes-
sion or calling So, we have to k^ep 
that basic principle of democracy and 
of our own Constitution in view I 
am not sure if that quite agrees with 
the outlook of those who have sworn 
by communism I have no quarrel 
with communism myself I may not 
q u  te agree w ith it—I  am a very 
humble person—my agreement or dis-

agreement does not matter, but their 
approach to these problems is differ-
ent, and they stand essentially tar 
the dictatorship of the proletariat. 
Th«s communist countries themselves 
are perhaps getting out of the old 
groove, but in other places, there la 
a tendency to follow outmoded 
policies and principles {Interrup-
tions)

jiy communist countries, I meant 
those countries which are showing 
signs of progress and readiness to 
negotiate and to find a common 
grdund, so that the differences may 
be minimised and tension may he 
relaxed

I submit that our own guiding 
principles are there in our Constitu-
tion So, we have to follow them not 
only here m Parliament at the Centre, 
but also m the States We are as 
much bound by the Constitution as 
any State or any local body If we 
make any departure from it, we would 
be doing something which would be 
extremely, I would say, not only 
undesirable, but also dangerous,
befause we have not only to work for 
the present, but we happen to be in 
a position also to influence the future 
course of events In the circum-
stances, we ha\e to take good care 
before we take this step So, in this 
particular case too we did do our
vefy best to avoid what might pos-
sibly bo abused in future by those 
who want to abuse or to make a mis-
use of the Constitution

fh<* other day, Shn Easwara Iyer,
I tbnk said that I had uttered a l e  
or said something that was wrong 
when I made a certain statement I 
do not exactly remember what it is

Shri Easwara Iyer: I never said you 
were speaking a he

Shri G B. Pant: What did you say?
Shri Easwara Iyer: I said, you were 

not speaking the whole truth
Shri G. B Pant: Will you kindly 

let me know where I was not speak-
ing the whole truth9



S hn  Kaawani Iyer: In saying that
the Chief Minister of the Kerala 
State has net asked for action to be 
taken by the Centre, I said you have 
net spoken the truth, in so far as, I 
said, the Chief Minister might not 
have requested the help of Che army, 
but he wanted a  categorical state-
ment from the Prime Minister and 
tike Home Minister to the effect that 
you disapprove of the direct action 
and also say that you would not in-
tervene centrally.

Shn G. B. Pant: So far as that 
goes, I made it perfectly clear in the 
cour.se of my speech that the Central 
Govemmtnt can help through .the 
State apparatus. In so far as moral 
precepts are concerned they may be 
the concern of individuals. But so 
far as Government is concerned, it 
can help only through such means 
as it always has under its control and 
which it can utilise. So, as I said a 
reference has been made to the Cen-
tre, by the State Government, a letter 
was received by me; a letter was re-
ceived by the Defence Minister and 
similar .letters, I think, were also re-
ceived in the Home and Defence Mi-
nistries about the help of the army 
that might be needed in future. We 
readily gave an answer and I think 
the answer was quite satisfactory.

When flag marches were desired, 
they too were arranged. The army 
was placed very near Kerala for the 
use of the Kerala Government So, 
we were always readv t-> render 
whatever assistance we could in the 
manner that a State can render as-
sistance. So far as moral precepts 
go, I do not know if the Prime Mi-
nister had left any room for doubt 
about his own attitude or that of his 
colleagues. I am a very small fry 
and I am not sure if any reference 
was made to me in this connection. 
But the Prime Minister more than 
once said that he is against uncon-
stitutional methods, he is against 
picketing in any shape or form, he is 
against picketing of schools and of 
transport vehicles. He said again and 
again he was against boys being
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brought into this affair. This state-
ment he made not once or twice; Shri 
A. K. Gopalan also read out some of 
those passages from the interviews 
that he had with the Press and he 
has confirmed what I am saying.

I have myself left no room for 
doubt in this House that I am en-
tirely opposed to direct action being 
resorted to in any shape or form tor 
political purposes. This question ha* 
arisen in this House more than once 
and I have expressed my own view 
unequivocally. But my friends sit-
ting on the other side vehemently' 
opposed me and they said that direct 
action is essential and they cannot do- 
without it. Not only has direct action 
brought misery to large numbers, but 
it has resulted in the destruction of 
public property, in the burning of 
tram cars, buses, post offices, railway 
stations, cutting of wires and so many 
other things. I have always been 
opposed to it and I am in a way re-
lieved that though this Kerala affair 
has caused difficulties in many ways, 
it has also had this wholesome effect 
that my friends opposite now agree 
that direct action should not be re-
sorted to in such matters. (Interrup-
tion). I hope that in future we can 
at least expect that whatever be our 
own deficiencies, they will act up to 
their professions. That will be of 
great help to the country.

18 hn.

In fact, even when the Preventive 
Detention Act was under discussion 
here, I said at one stage that if the 
organised political parties were to- 
agree to the dropping of this item of 
direct action, then we would with-
draw the Preventive Detention Act 
too. But that offer was not accepted. 
There are many things in which con-
tact with the Government—even if it 
be only a State Government—for a 
little while produces a wholesome 
effect on the minds and thoughts of 
people. Formerly we were told that 
if there is a firing in any State, then
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Ministry should resign, because 

fifing means lack of contact with the 
people. We were told that section 
144 should never be used. We were 
also told that nothing should be done 
that is against the wish of anyone in 
the State, of whichever party he is 
JBot I  do not know whether the party, 
especially the Communist Party, which 
"was in charge of the Kerala Govern-
ment for about two years and a quar-
ter, perhaps half, has now realised 
that what they said when they were 
out of office was entirely different 
from what their responsibilities in 
■office forced upon them and to which 
they had to take recourse. Not only 
•once or twice, but even before this 
movement there were many occasions 
when in Kerala the Government had 
to take recourse to firing. I am not 
discussing the merits of this case at 
all.

Shri Nagi Reddy: The Congress 
has refused judicial enquiry in all 
{States.

Shri G. B. Pant: Perhaps, except on 
one occasion, that is, the firing at 
Munnar when the people on strike 
belonged to the Communist Party, and 
not to non-communists, the Commu-
nists condemned the firing and they 
had reasons too Except on that one 
occasion, they did not see anything 
wrong about these firings. But in 
this particular case of Munnar they 
were of the view—and this view was 
expressed even, I understand by 
some of the Ministers and also by the 
leaders of Kerala, including Shri 
Gopalan, I think—that that firing was 
altogether unjustified And in that 
particular case officers were appoint-
ed to see if the police had made any 
mistake apart from this firing, and 
also I think an enquiry was ordered 
into the firing. In both it was found 
that the police was not to blame. So, 
I  do not know now if the hon. Mem-
bers sitting opposite.........

Shri Pnnnoose: The Government or-
dered enquiry in both places—Chan* 
<!anathope as well as Munnar.

34°5 Resolution re:

I  never
said so. 2 said that in this particular 
case the people in authority had 
declared even before a board of en-
quiry was set up that the firing was 
unjustified, because the strikers be-
longed to the Communist Party—that 
was what I said—while in other cases 
where the enquiries were ordered 
without any sort of bias in favour at 
or against the police, perhaps the 
strikers were more to blame there 
because they did not belong to the 
Communist Party.

Well, that is what happened in one 
particular case. Shri Easwara Iyer 
reminded me of it by referring to a 
certain telegram which I had sent in 
respect of that strike to the Chief 
Minister. A number of telegrams 
were exchanged between the Govern-
ment and myself on that occasion and 
I had suggested that as INTUC, which 
was supposed to represent the majo-
rity of the workmen there in the 
plantations . . .

Shri V. P. Nayar: Is it your figure?

Shri Tangamani: Your own Gov-
ernment figures show that AITUC has 
got a membership of 78,000 whereas 
the INTUC has only 12,000. It has 
been verified by the Central Govern-
ment.

Shri G. B Pant: I do not know to 
which year these figures relate.

Shri Tangamani: They relate to 
1957-58.

Shri G. B. Pant: They relate to 
1957-58 but not to 1958-59.

Shri Mantyangadan: The Labour
Officer of Munnar has certified that 
the membership of INTUC is more 
than that of others.

Shri G. B. Pant: Anyway, I had 
then suggested that as the manage- 
ment and the labour union of INTUC 
were willing to have the matter re-
ferred to adjudication, it would be In 
the interest of all concerned to do SO, 
because there has been a long strike
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Shri <2. B. Pant: I  did not say that
enquiries were not ordered.
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and there had been many firings, and 
there had been many occasions when 
there had been clashes between the 
strikers and others, between one sec-
tion of the labour and the other, be* 
tween the INTUC and AITUC and I 
thought that this state of affairs 
should be brought to an end Origi-
nally the planters were not prepared 
to refer the matter to adjudication 
So, when they also agreed, I said as 
they too had agreed, it would per-
haps be a good solution The Gov-
ernment thought that it would not 
be They would try to bring about 
some settlement by negotiation Well, 
1 understand that there have been no 
negotiations since, but the strike was 
then withdrawn Anyway, I was re-
minded of that affair by Shri Easwara 
Iyer’s reference to my telegram I 
think he has not seen all the tele-
grams If he had seen them, he 
would have no doubt

Shri Easwara Iyer: I  s a w  a  p re s s  
r e p o r t

Shri G. B. t in t .  Well, he referred 
to the telegram and not to the press 
report There are many telegrams

Then, Shn Easwara Iyer also gave 
3 quotation from Dr Ambedkar’s 
speech Only, he quoted half of the 
paragraph and left out the other half
15 09 hrs

[Mr  S p e a k e r  tn  the Chair]

He read only up to a particular 
portion He read only up to

“I hope the first thing he will 
do would be to issue a mere 
warning to a province that has 
erred that things were not hap-
pening m the way m which they 
were intended to happen in the 
Constitution ”

He ended with “in the Constitu-
tion”, but did not follow up with the 
rest

The next sentence runs thus 
"If that warning fails, the 

second thing for him to do will be 
174 LS—7

to order an election allowing the 
people of the province to settle 
matters by themselves. It is only 
when these two remedies fail 
that he would resort to this ar-
ticle. .1 do not think we 
could then say that these articles 
were imported in vain or that 
the President had acted wanton-
ly.”

There was a suggestion made by 
no less a person than the hon. Prime 
Minister, after a study of the situa-
tion on the spot, that general elec-
tions should be held in Kerala by 
the Kerala Government But though 
at that time there was some hope that 
the Kerala Government might agree 
to this arrangement, the Party Exe-
cutive did not approve of that idea 
So, no elections could be held which 
was the second step provided here

When the elections failed, accord-
ing to the quotation given by Shri 
Iyer, necessarily the next step had 
to be taken under article 3B6

Shri Sadhan Gupta (Calcutta— 
East) Warning9

Shri G. B. Pant; He also referred 
to one other matter I think he said 
that the report that has been sent by 
the Governor was not valid because 
the Governor had no authority to do 
so except with the concurrence of 
the Government I think if he had 
only kept m mind what I have just 
read out, it would have been clear 
that the Constitution never contem-
plated this because it says Give a 
warning first If the warning is not 
accepted then you proceed further 
Of course, no ministry is going to 
accept that it is out to commit sui-
cide itself So, this single article, I 
think, by itself is conclusive in the 
matter that this step is to follow 
warning But this matter, I under-
stand, has been discussed here at 
great length We have been receiv-
ing reports from the Governors very 
frequenty and so far as Kerala Js 
concerned I have been in constant 
touch with the Governor and also 
with the Ministers.
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Baja ibH w dft Pratap (Mathura): 
Oa a point of order, Sir. May I just 
ask one question9

Mr. Speaker: No, not now No In-
terruption now

Eaja Mahendra Pratap: It is a very 
important question regarding the 
Governor

Mr Speaker: At the end of tho 
reply

Shri G B. Pant: I am not going to 
answer important questions Unim-
portant things I may

Raja Mahendra Pratap: Governor
got complete control, he became in-
terested party, so his opinion 
cannot be accepted

Shri G B. Pant: There was the 
question of warning here I can only 
submit that we have taken the liber-
ty of placing our views At least I 
have taken the liberty of writing to 
the Government from time to timt 
I think we have to adopt a dode of 
conduct and whatever we suggest has 
to be in a polite form We cannot say 
“You, So-and-so, are hereby warn-
ed" That is not the way how Gov-
ernments are conducted, how the 
affairs of the States are to be admi- 
nisteied There are methods by 
which views are expressed

You might be remembering that 
last year there was a suggestion that 
there should be an enquiry into the 
affairs of Kerala We did not en-
courage it, but I then saw a report m 
the Hindu in which some questions 
were put to Shri Namboodinpad and 
he said that he will not agree to any 
such enquiry I could appreciate 
those sentiments I also feel that jt 
is difficult to hold an enquiry against 
the Government when the Government 
is in office because it affects the 
morale of the services and it also 
comes in the way of the proper and 
effective functioning of the Govern-
ment itself So, I appreciate that. 
But he also said in that report, "If it 
was only a question of clearing then

Proclamation in 34*9 
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the Central Government can ascer-
tain all facts. It was not aa if only 
a judge can assess the situation, there 
was public opinion which counted 
and which one has to recognise." So, 
the arbiter m all these matters is the 
opinion of the citizens of the State. 
He laid emphasis on that

I may also submit that there were 
many allegations made and sometimes 
we also received reports which were 
of an authentic character about cer-
tain acts being done which were not 
altogether in accord with the spirit 
or the letter of the provisions of the 
Constitution We did not take any 
step under article 356 or under any 
other provision because we felt that 
it is a Government of a different poli-
tical complexion and if we took any. 
action we will be misunderstood and 
also that the best wax of solving the 
thing would be 1 o let public opinion 
there in the State see if things can 
be done m the proper way and if they 
are satisfied But two things are 
necessary before a decision to take 
this action can be taken Not only 
should there be a breach of the pro-
visions of the Constitution but their 
should also be a feeling in the Stale 
th at things a rc  bung done which afp 
Improper and intolerable So, unlesy 
there is some such index any inter-
ference on the part of the Centre 
would be misunderstood, specially in 
a case like this We are even now 
being told that this action is the re-
sult of a conspiracy on the part of 
the Congress It is too late for us 
now to take to conspiratorial me-
thods We have had no experience of 
these things and we cannot start 
afresh now But really can there be 
any doubt that the present situation 
made it inevitable for us to take the 
action’ This has been accepted by
oil

Shn Khadilkar, who has criticized 
to a certain extent the action taken 
by us has also said that at the time 
the action was taken it had
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inevitable and that then  was no es-
cape from i t  I may also state here 
that no action can be taken simply 
because there is a movement or there 
ia an agitation. It is when it has 
been preceded by acts which amount 
to a breach of the provisions of the 
Constitution and which have culmi-
nated in an upsurge that such action 
becomes altogether inevitable. But 
merely by creating a stir we do not 
think it would at all be proper for 
anyone to take action (Interruption). 
I did not hear the question, but, as 
I  said, I had no desire to take a long 
tune Unfortunately, I get involved 
m many other things while speaking. 
Then, I was saying that it was a 
chain of events which started much 
before the time when this movement 
started, which ultimately culminated 
m the form which the movement 
took. At that time, it was admitted— 
and Shn Khadilkar has said that it 
was not only his view that he had 
talks with many of his Communist 
friends who had also told him—that 
such action was necessary, and it 
could not be avoided The Prime 
Minister also placed before the House 
what he had been personally told by 
the leaders of the party.

But this charge of conspiracy is 
really deplorable After all, nothing 
more is to be done except elections, 
within six months, if possible There 
is no intention of extending the time, 
unless it becomes absolutely neces-
sary But can anybody say that m 
the face of all that has happened, the 
Central Government would not have 
Veen guilty of dereliction of duty if 
it had not taken the action which it 
has taken9 I think everyone agrees 
that it was essential, it was inescap-
able, and it was inevitable.

Tliere were many incidents before 
this. I heard Shn S A Dange, and 
later on, also Shn A. K. Gopalan—
I saw the reports of their speeches. 
But before proceeding to that, so far 
as the Governor’s functions go, I 
would like to refer to what we were 
told by a Chief Justice who had been

in charge of the office erf the Govern-
or for some time, and who on retiring 
from his office gave us his views or 
his advice. He said*

"Although the Governor may 
not have power and responsibili-
ty, he is all the same under the 
Constitution the head of the State 
and independent of Government 
He is also the sole agency through 
which the President can gather 
what is happening m the State of 
which he is the Governor, and, 
therefore, in his letters to him, 
he should give a frank and objec-
tive appraisal of what is happen-
ing and what people are thinking 
in the State He should be the 
eyes and ears of the President.
It is somtimes apt to be forgotten 
that the Constitution envisages 
the possibility of a Governor 
having to administer the State in 
the case of an emergency. Emerg-
encies have not a habit of an-
nouncing themselves beforehand, 
and, therefore, unless the Gov-
ernor is fully seized of all aspects 
of administration, he would not 
be able to discharge his functions 
adequately, if at any moment, he 
is called upon to administer the 
State

1 think this will give an idea of the 
position that a Governor should 
occupy This note was sent to all the 
State Governments, and these views 
were expressed before the Kerala 
Ministers assumed charge of the office. 
They were there, and perhaps, they 
may have been repeated even after-
wards

The point of conspiracy has been 
dealt with here at some length. After 
all, what particular interest did the 
Congress have in getting control of 
one particular State9 I shall not re-
peat what I had to say in this con-
nection, as I have heard what others 
have said But I would like this sort 
of idea to be altogether dropped. 1  
feel sorry over it because the names 
of many esteemable persons for whom 
we have the highest respect, men as
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ttrell as women, have been dragged in 
m this connection They are persons 
of tiie highest integrity and impartia-
lity, and devoted to the service of 
the country and actuated by no other 
motive except the desire to do their 
very best Oi i 'Tiay agree with them 
or one may not agree with them That 
is a different thing But if this no-
tion of conspiracy were not there, I 
think such sort of misconceptions 
would not have arisen I may also 
state that even though as member of 
the Central Government, my position 
is entirely different from that of a 
Member of the party, we function 
h"re as the representatives of the 
entire country, to whichever party 
we may belong

But I may submit that when this 
matter came to the Congress Parlia-
mentary Board, the Board suggested 
mid-term elections, but also said that 
there should be no picketing of buses, 
no picketing of schools, it hesitatingly, 
however, permitted token or symbo-
lic picketing by the Congress The 
reasons have been explained And it 
was our wish that within a few days 
even this token picketing may be 
abolished rather it may be with-
drawn I do not see where this con-
spiracy comes in

The Governor’s report shows that 
there have been releases of persons 
who have been guilty of heinous off-
ences Well the Government may 
have the power to do so I am not 
going into that question But that 
created a suspicion in the minds of 
the people that Communists were 
going to have the upper hand After 
that, there were many withdrawals 
and many remissions, in cases in-
volving violence, and that further 
confirmed the suspicions of this type

Yesterday, Shn S A Dange had 
said that if workers went on strike, 
then no protection whatsoever should 
be given to those among them who 
went to work or to such workmen 
a« the management might be able to 
secure for running their factory or
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their busmen llia t is entirely 
against the Constitution It Hie la#  
18 to be changed, then the law may 
be changed A law as long as it 
exists can not be suppressed bjr ex-
traneous directions There are other 
ways of helping our workmen, and 
those are given in the Industrial Dis-
putes Act We have passed here a 
number of laws for their protection 
and for safeguarding the interests of 
workmen We are interested in doing 
whatever may be feasible for the pro-
tection of the interests of the people 
who belong to the weaker classes 
But so far as law is concerned, our 
fundamental rights give equality to 
aU fe of \v" , aU be
treated equally If a workman has a 
right not to work a workman has 
also a right to work So to say that 
if some of the workmen or the 
majority of them even, choose not to 
work, then those who choose to work 
will not be allowed to do so, will not 
have any assistance though they may 
be wrongfully dealt with, though 
there may be wrongful restraint, 
though there may be wrongful con-
finement though there may be other 
offences, is not correct Similarly, 
the laws that are in the statute-book 
have to be obeyed The Criminal 
Procedure Code lays down certain 
laws for prevention of offcnces It 
also prescribes that not only the cus-
todians of law and the guardians of 
law but also the ordinary citizens 
will be bound to render help for pre-
venting the commission of offences 
So any sort of direction that certain 
■sections of the Criminal Procedure 
Code should not be put m operation 
is against the Constitution, it is 
against the precise direction contained 
in the fundamental rights themselves

So these things do not fit into the 
scheme of our Constitution and when 
such acts are done, then necessarily 
difficulties arise But it is not only 
that If all workmen had been treat-
ed in the same way, that would per-
haps have been understandable But 
Again, among workmen, only those 
belonging to a particular or
owing allegiance to a particular party



ware treated in tWt* nwmer, while 
etherf were dealt with perfcap* •* 
hardly  •* they would be in other
circumstances

Similarly, In the matter of evictions 
and other things, there was discrimi-
nation and there were also strikes In 
one piece where only 9 Hanjans were 
involved, a number of persons had to 
be tlk w  in to prison, but ultimately 
some sort of adjustment was made It 
was perhaps found—I cannot say very 
definitely—that out of the 9, at least 
7 were entitled to the lands that were 
in their possession As I said, I am 
not quite certain, but that is my im 
pression

Shri A K Gopalan (Kasergod) 
May I clarify’ It was government 
land and there was encroachment on 
the land by those who had no land 
It was not eviction (Interruption)

Shri G B Pant: The Government 
had issued an Anti-Eviction Ordinance,
I think, on or about the 11th April 
Therefore, another notiflcaUon was 
issued that those persons who had 
occupied peremboke or forest land 
upto 28th Apnl would not be evicted 
Who should be evicted and who 
should not be evicted’ Those whom 
you do not want to evict had occupied 
the land before the 26th April and 
those whom you want to evict, came 
and occupied the land after the 26th 
April

It was also said that there have 
been lakhs of evictions since 1947 m 
U P  and other States but very few 
in Kerala I may state that in U P 
there is hardly any ground for evic-
tion now, because no tenancy is 
allowed under the Land Act of U P 
All hold permanent rights in the 
land which they till and occupy So 
such sort of sweeping statements are 
not very correct or very justified

Tfcere were certain other remarks 
made by Shri A K Gopalan, tu t  I do 
not want to go into them A 
Question was raised here as to 
the proper article that should have 
been applied to this case I think hon 
Members on the other side said Chat

j f yj JtMffkttwm re: Proclamgtum tn 3416 
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jt should have been article >52 and 
not article 886 At least this shewed 
the realisation of the fact that some-
thing had to be done This was 
accepted Whether it was under 
article 352 or under article 356 is 
only a technical matter, and 1  think 
that action could appropriately be 
taken only under article 356 because 
there had been breaches of the pro-
visions of the Constitution and the 
discontent which had been simmering 
growing—during two years and a half 
ultimately culminated in the form that 
it took Also, what was intended was 
to provide an opportunity for elections 
So that could be done only under 
article 356 and no action could be 
taken under article 352 I do not want 
to refer to Dr Ambedkar’s speeches, 
but even they would have shown that 
m a case of this type perhaps article 
362 could not be thought of Bui 
that, as I said, is only a technical 
matter, the fact being accepted that 
the step that we had taken was un-
avoidable is sufficient for my purpose

There have been certain other 
comments made, but I am not sure 
if there are many which have not 
already been met by other speakers 
The legal points that were raised 
have been answered by Shn Nath want 
and Pandit Thakur Das Bhargava 
and I think there is hardly any thing 
in them which calls for serious reply

I would submit that some attempt, 
in a way, has been made to, treat the 
Governor’s Report as a document 
which is not worthy of consideration 
even It is the weightiest document 
that we could place before the House 
It contains the views, opinion and 
conclusions of a person who has been 
in close contact with the Government 
and who has been m Kerala through-
out the period which is covered by 
the Report

Shri Sadban Gupta: Ex-parte

Shri G. B. Pant: The Governor’s
Report cannot be ex-parte because 
the Governor himself is above all 
parties

SRAVANA 29, 1681 (S/K A )
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flint Sadhan Gspta: He belongs to 
A t  Congress Party.

tttr i T. B. V ita l Kao: He a  above 
all parties according to the Minister.

Shri G. B. Pant: At one time he 
belonged to the Congress Party. Re 
is not a member of the Congress 
Party now. Moreover there are 
several Governors who do not belong 
to the Congress Party.

Shri Sadhan Gupta: Not this one

Sbrl G. B. Pant: There is Shri 
Fazal All, there is Shn Sukthankar, 
there is Dr. Zakir Hussain, and also 
the Maharaja of Mysore. None of 
them belongs to the Congress Party.
I do not think the Members opposite 
desire that no member of the Cong-
ress party should be appointed a 
Governor (Interruptions). I will take 
it that at least one Member so desires 
But that does not make much diffe-
rence

Shn Gopalan said that m the report 
in many places things have been 
alleged but nothing definite has been 
stated by the Governor. I would 
submit that while in certain places 
the Governor has referred to allega-
tions that have been made, in others, 
he has given definite views about 
the matters mentioned therein

In para 4, for example, he says.
“If the numbers of peaceful 

satyagrahis and picketers and 
others in the Kattampally, Sitaram 
Mills and students’ agitations are 
excluded from the list of prisoners 
released, it will be found that it 
is mostly communists, who had 
been guilty of violent crimes 
that derived benefit from this 
policy. This itself had its own 
repercussions on the public mind 
as well as on the law and order 
situation ”

Shri Sadhan Gupta: Why is it to be 
excluded?

Shri G. B. M at: Then.
“While some of the major 

policies of the Government be-
came the subject of conflict as 
indicated above, a series at ad-
ministrative actions by the Gov-
ernment shook the foundation at 
the trust of the people, which is 
the basis of democracy. Com-
plaints began to pour in of ins-
tances of interference by the 
Communist Party and also the 
Ministers m the administration 
of law and order. The police 
which had already become suffi-
ciently weak and demoralised in 
view of the new police policy 
was further subjected to inter* 
ference in their routine adminis-
tration Investigation of cases, 
prosecutions, granting and refus-
ing bails to accused etc., began 
to be influenced by the party 
where the accused happened to 
be important workers of their 
party Coupled with this was 
the discrimination shown towards 
labour disputes It became clear 
that the object of consolidating 
and expanding the sphere of in-
fluence of AITUC against non- 
Communist labour unions was 
the reason for this discrimina-
tion. This treatment very often 
led to conflicts between Communist 
and non-Communist labour 
unions. A general feeling of in-
security grew among non-Com-
munist when it was found that 
“double standards" were being 
adopted in the implementation of 
all policies The Kattampalli land 
satyagraha, the agitation in the 
Sitaram Mills at Trichur, and the 
Vandarapalli incidents in which 
six non-Communists were killed, 
were the results of this policy of 
discrimination and its serious 
consequences in the shape of con-
flicts among different labour 
organisations. In fact, the general 
strike m the Plantations which 
lasted for nearly three months 
causing enormous losses both to 
the planters and the workers and 
ultimately led to the firings in
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Munftar area, was the result of 
an attempt to consolidate the 
Communist-led unions as against 
the INTUC and others The 
Chandanathope firings were held 
to be justified by the Commission 
in the context of the situation but, 
the origin of the trouble is really 
to be traced to this complaint 
about discrimination m dealing 
with labour disputes It is this 
intense feeling among non-Com- 
munist labour organisations that 
have united them in support of 
the present State-wide agitation 
to remove the present Govern-
ment”
Well, there are other paragraphs of 

the same type which are of equal 
important and which are equally 
relevant for understanding the situa-
tion which developed in Kerala and 
the way in which it developed

I may just state that the idea that 
an agitation by itself would induce 
the Government to take action under 
article 356 would not be correct 
(Interruption) Unless there are occa-
sions of breaches of the Constitution 
and of discontent being engandered 
thereby and unless there are other 
circumstances which make it inevita-
ble for the Government to take such 
action, it would not be influenced by 
mere show of force That would be 
wrong on principle

In this case, as I said, no assistance 
was sought and so it was not possible 
for us to give necessary help Other-
wise, so far as we are concerned, we
Division No. 2]
Abdul Lateef, Shn 
Achar, Shn 
Ajlt Singh, Shri 
Aha, Shri Joachim 
Aney, Dr M S  
Anjanappa, Shn 
Anthony, Shn Frank 
Arunuigham, Shn S K 
Athanna, Shri 
Am it , Shri 
Ayyakanau, Shri 
BaW, Shri Kamalnayan

had in the very beginning rendered 
such help and held out hopes that 
similar assistance would be available 
in the later stages if necessary. In 
fact, the agitation had not started 
then

I do not propose to take more time 
I hope that the step that has been 
taken will lead to the relaxation •£ 
tension and to the improvement fa 
mutual relations, to the development 
of a spirit of goodwill, for, ultimately, 
it is only by mutual confidence that 
the people of Kerela can advance and 
realise their dreams To have still 
more employment and to grow suffi-
cient food for them, these are very 
urgent problems which do not admit 
of any delay So, let us hope that 
the step that we have taken will re-
sult m removing the present state of 
hatred, animosity and bitterness and 
bring about a new light in which 
darkness will disappear and people 
will be able to see things rightly and 
to live in a manner which will enable 
them to earn the goodwill and confi-
dence of their neighbours and others 
living in this country

Mr. Speaker* The question is

“That this House approves the 
Proclamation issued by the Pre-
sident on the 31st July, 1958, 
under clause (1) of Article 356 
of the Constitution in relation to 
the State of Kerala ”

The Lok Sabha divided Ayes 270, 
Noes 38

[15. S3 hrs.
Bhargava, Pandi) M B 
Bhargava, Pandit Thakur Das 
Rharucha, Shn Naushir 
Bhatkar, Shri 
Bhattacharva, Shri C K 
Bidan, Shri 
Biiwaif Shn Bholanath 
Borooah, Shri P C 
Brahm Prakaah, Ch 
Braiefbwar Prasad, Shn 
Chanda Shn Anil K 
Chandra Shankar, Slui
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Bakliwal, Shri 
Balmiki, Shri
Bancriec, Shn Pramathanath 
Baneni, ShriP B 
Bangaht Thakur, Shri 
Barman, Shn 
Baiappa, Shn 
Baaumatan, Shn 
Bhadaurla, Shn Ariun Singh 
Bhagit, Shri B R 
Bhagavats, Shri 
Bhakt Danhan. Shn
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OMt*.**
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Cfcandbty. Shri C L 
C h m iL ri, Shn 
Barnaul, Shn 
Damar, Shri 
Dm, Dr M M 
Daaappa, Shn 
Datar.Shri 
Dab, ShriNM  
Denu, Shn Morarn 
Dindod, Shn 
Pub*, Shri Mulchand 
Dublith, Shri 
Dwivedi, Shn M L 
Dmvedy Shn Surendranath 
Eacharan, Shn V 
Blayaperumal, Shn 
Ganapathy, Shri 
Gandhi, Shn M M 
Ganga Devi, Shrimati 
Gautum, Shri C D 
Ghodasar Shn Patclwnh 
Ghosh, Shn N R  
Godsora, Shn S C 
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Gupta, Shn Ram Knshan 
Hajamavis Shn 
Hanada, Shn Subodh 
Heda. Shn 
Hem Ra), Shri 
Jadhav, Shri 
Jiglivan Ram, Shri 
Jam, Shri A P 
J»in , Shri M C 
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Jogendra Sen, Shn 
Joahi, Shn A C 
Jo»h», Shrimati Suhhadra 
Jyotuhi l’andit J P 
Kanakasabai, Shri 
Kanungo, Shri 
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Kedana, Shn C M 
Keahava, Shn 
Keakar, Dr 
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Khan Shn Oiman All 
Khan, Shn Sadath All 
Khedkar, Dr G B 
Khuda Bukhih, Shn M 
Khwaja, Shn Jamal 
Kistaiya, Shn 
Kotoki, Shi Liladhar 
Kottukapomlly, Shn 
Kriplini, Acharya 
Knplani, Sbnmati Sucbeta 
Krishna, Shn M Jt 
Knshna Chandra, Shri 
L*U*i, Shn 
Laxnii Bu, Shrinxaii

Maflda Ahmed, Shrimati 
Mam, Shri N B 
Maihi, Shn R C 
Maitthia, Sardar 
Malanya, P in  dir Govmd 
Malhotra, &hn Inder J 
Malaviya, Shn K D 
Malviya, Shn Mottlal 
Manaen, Shri 
Mandal, Dr Pashupali 
Mandal, Shri J 
Maniyangadan Shri 
ManiuU Devi, Shrimati 
Masani, Shn M  R 
M a'unya Din, Shri 
Mathur Shri Hansh Chandra 
Mehdi Shri S A 
Mehta Shn B G 
Mehta, Shri J R 
Mehta Shrimati Krishna 
Men in Dr K B 
Menon, Shn Krishna 
Muhr* ShnBibhult 
M»hra, shn  I V 
Muhra Shri S N 
Wisra Shn K n  
Vti*ra Shn R I)
Misra, Shn R R 
Mohammad Akhar, Shaikh 
Mohammed Imim shn  
Mohideen Shri Gulam 
Mohiuildin Shn 
Mmarka shri 
Mulliik Shn B C 
Munnamv Shri N R 
Murmu shn  Paikj 
Murth\ Shri B S 
\lurt> Shri M S 
Mmafir Cjiani G S 
Murhuknahnan Shri 
Nadar Shri Thinulmgam 
Nair Shn (  k  
Nair Shn Kuttikruhnan 
Nildrugkar, Shn 
Ndfldkovi Shn 
Nanda Shn 
VAiiappa Shri 
Narayanawamy, Shri R 
Naskar Shn P S  
Nayak, Shri Mohan 
Nayar I)r Sushila 
Nehru, Shn Jawaharlal 
Nehru, Shrimati Uma 
Neswi Shn 
Padalu Shn K V 
Padam Dev, Shn 
Pande, Shn C D 
Pandey Shri K N 
Pangarkar, Shri 
Panna Lai, Shn 
Parmai, sh n  Deen Baadhu 
Parmar, Shn K U

Patel, Shri P R .
Patti, Shn Raleahwar 
Patel, Sushn Maniban 
P«til, Shri S.K.
Radha Raman, Shri 
Raghubir Sabai, Shn 
Rai, S hn Khuabwaqt 
Rajiah, Shn 
Ram Garib, Shn 
Rim  Saran, Shn 
Ram Shankar Lai, Shri 
Ramaknihnan, Shri P R  
Ramananda Tinha, Swami 
Ramaiwamy, Shri S V 
Ramau Shn, S N 
Ramdham Dai, Shn 
Ranc, Shri 
Rangarao, Shn 
Rao, Shn Kanmanth 
Kao, Shri Jagnatha 
Rao, Shri Madhuaudan 
Raut, Shn Bhola 
Reddy, Shn K C 
Reddy, Shri Kami 
Reddy, Shn Vuwanatha 
Rny Shn Biahwanath 
Rup Narain Shn 
Sadhu Ram Shri 
Sahn Shri Ramcthwar 
Sagal Sardar A S 
Samantsinhar, Dr 
Samhandam Shn 
Sardar, Shri Bholi 
Sarhadi, Shn A)it Singh 
Satish Chandra, Shri 
Satyabhama Devi, Shri matt 
Satyanarayana, Shri 
Selku shri 
Sen Shri A k  
Sen Shri P O 
Servai, Shn Vairavan 
Shah Shn Manabendra 
Shakunijl<i Devi Shnmatr 
ShankarHiya Shn 
Sharma Pandit K C 
Sharma, Shn R C 
Muutn Shn 1 al Bahadur 
Shastri, Swami Raraanand 
Siddananiappa Shn 
Siddiah Shn 
Singh Dr R,un Subhag. 
Singh Sardar Hukam 
Singh, Sardar Iqbal 
Singh, Sardar Swann 
Singh, Seth Achal 
Smgh, Shn Bahadur 
Singh, Shn Birbal 
Singh, Shn D N  
Singh, Shn Daljft 
Singh, Shn Dincab 
Swtfi. Shn HJ*
Singh, Shri Jaipal
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9 k t fh .« M K iU k a
SUh,8hdMN 
S lag b , S h ri R adha  M ohan 
Sfewfa, Sfcri R agiraaath  
Mmh. Mvi Uomo 
SingW i. S hri R ag w m ath  
S in h a , S h ri A m nufli 
S in h a , S h ri G a jead ra  Pxaaad 
S inha, S h n  J h u lin  
S inha, S bri Sarangdhara 
Sm ha, S h ri S u n  N krayan 
S in h a  S h n  S atyendra  N a ra ra n  
S inha, S h r im iti  T arkcthw ari 
S m h u t n  Singh, Shri 
S it*  R i j,  S hri 
Som ani, Shri

Awaathi, S h n  Jag d iih  
Banerjee, S h n  S M  
C hakravartty , S h n m ati R enu 
Chavan, S h n  D  R 
D m  G u p ta , S h ri B 
D au lta , S h n  P  S 
Bliaa, S h n  M uham m ed 
O opalan, S h n  A  K  
G oundcr, S h n  Shanm uga 
G u p ta , S h n  Sadhan 
Iyer, Shri Eaawara 
K ar, S h n  P rabhat 
K odiyan S h n

S anarane , Shri 
Soccn, S h n  
Subbaraycn , D r  P  
S u ltan , S hfim ati M afaaoona 
B um at P raaad, S h ri 
S under L a i, S h n  
S yed M ah m u d , D r  
T a h ir, S h n  M oham m ed 
T a n q ,  S h n  A M  
T ew ari, S h ri D w ankanath  
T hakore, S hri M  B 
T h im m aiah , S h n  
T b o m at, S hri A  M  
T iw ari, P andit B abu L a i 
T ew ari, S hri R  S 
T iw ary , Pandit D  N

NOES
K um aran , Shri M K 
K u n h an , S h n  
M ahagaonkar, Shri 
M atera, S hri
M en o n , S h ri Narayanankutty  
M ukhcrjce, S h n  H  N  
Nayar, D r  Suahila 
N ayar, S h ri V P 
Pkndey, S h n  5>ar)u 
Panigrahi, S h n  
P arulekar Shri 
P arvath i K n ah n an , S b tm u ti  
P a til, S h n  N ana

I  he motion was adopud.

Proclamation in 
respect of JCeraJe
7 t ip « M , S h n  V .D .
Tragi, Shri 
Uike, Shri
Upadhyay, Pandit Muotahwar 

Datt
Upadbyaya, Shn Shin Datt 
Vajpayee Shn 
Varma, Shri B B 
Vatina, Shri M L 
Varma, Shn Ramaingh Bfcai 
Vctma Shn Ramji 
Vilhwanath Praaad, Shn 
Wadiwi, Shn 
Waiiuk, Shn Balkruhna 
WUaon, Shn I N  
Wodeyar, Shr

Punnooac, Shri 
R am am , S h n  
R ao, S hri D  V 
Rao, S h n  T  B  V ittal 
R eddy, S h n  N agi 
Sam path , S h n  
Shaatn , S h n  P rakad t V ir 
S ingh, S h n  Bra) Raj 
S ingh, Shri P N  
Sugandhi, S h n  
fangam ani, S h n  
W arior, Shri 
Yadav, Shri

Shri A. K. Gopalan. Mr Speaker 
m view of the Government’s disgrace-
ful attitude m this matter, as a pro 
test we walk out (Interrup-
tions.)

C Shn A  K  Gopalan and  som e o ther  
hon. M em bers th en  le ft th e  H ouse)

Raja Mahendra Pratap (Mathura)
I also do not get justice in this House 
and so I alto leave (Interrup-
tions )

(Raja Mahendra Pratap then left 
the House)

Shri S ML Banerjee: This is the 
beginning of fascism m India and 
I protest against it (Interrup-
tions )

(Shri S. M Banerjee then left the 
House)

Mr Speaker: Order, order Whoever 
want* to go out, let him go away in 
an orderly manner,

OIL AND NATURAL GAS COM-
MISSION BILL—contd

Mr Speaker: The House will now 
take up further consideration ef the 
following motion moved by Shn K 
D Malaviya on the 12th August, 1959, 
namely

“That the Bill to provide for 
the establishment of a Commission 
for the development of petroleum 
resources and the production and 
sale of petroleum and petroleum 
products produced by it and for 
matters connected therewith be 
taken into consideration ”
The Minister of Minwi ami oil 

(Shri K. D. Malaviya): Mr Speaker,
Sir, I was referring to the warm sup-
port that this Bill received the 
other day and in this connection, I 
would again like to say that this 
support to the Bill has been a source 
of inspiration not only to the Ministry 
but for the large army of workers 
who are engaged in the search for




